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INTRODUCTION

I, the Chairperson of the Standing Committee on Rural Development and
Panchayati Raj (2024-2025) having been authorised by the Committee to submit the
Report on their behalf, present the Eighth Report on ‘Rural Employment through
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) of the

Ministry of Rural Development (Department of Rural Development).

2. The Committee took oral evidence of the representatives of the Ministry of Rural
Development (Department of Rural Development), Non-Government Organizations,

experts and other stakeholders at their sitting held on 8" January, 2025.

3. The Report was considered and adopted by the Committee at their sitting held on
02 April, 2025.
4. The Committee wish to express their thanks to the officials of the Ministry of Rural

Development (Department of Rural Development) for placing before them the requisite

material and their considered views in connection with the examination of the subject.

5. The Committee would also like to place on record their deep sense of appreciation
for the invaluable assistance rendered to them by the officials of Lok Sabha Secretariat

attached to the Committee.

NEW DELHI SAPTAGIRI SANKAR ULAKA
02 April, 2025 Chairperson
12 Chaitra, 1947 (Saka) Standing Committee on Rural Development and

Panchayati Raj



REPORT

RURAL EMPLOYMENT THROUGH MAHATMA GANDHI NATIONAL
RURAL EMPLOYMENT GUARANTEE ACT (MGNREGA)

PART - |
NARRATION ANALYSIS

CHAPTERI
MGNREGA — Brief and Ingredients
A. Introduction
1.1 Mahatma Gandhi National Rural Employment Guarantee Act, 2005 (MGNREGA)
was notified on September 7, 2005.

Mandate
The mandate of the Act is to provide at least 100 days of guaranteed wage

employment in a financial year to every rural household whose adult members volunteer

to do unskilled manual work.

Objectives
The core objectives of the Scheme are as below:

e Providing not less than one hundred days of unskilled manual work as a
guaranteed employment in a financial year to every household in rural
areas as per demand, resulting in creation of productive assets of
prescribed quality and durability.

e Strengthening the livelihood resource base of the poor;

e Proactively ensuring social inclusion and

Thus, Mahatma Gandhi NREGA is a powerful instrument for ensuring inclusive
growth in rural India through its impact on social protection, livelihood security and

democratic empowerment.

Coverage

The Act was notified in 200 districts in the first phase with effect from February
2nd 2006 and then extended to an additional 130 districts in the financial year 2007-2008
(113 districts were notified with effect from April 1st 2007 and 17 districts in Uttar
Pradesh (UP) were notified with effect from May 15th 2007). The remaining districts have



been notified under Mahatma Gandhi NREGA with effect from April 1, 2008. Thus, the
Mahatma Gandhi NREGA covers the entire country with the exception of districts that

have a hundred percent urban population.

B. Salient Features of the Legislation

1. Right based Framework
o Right to demand for work — at least 100 days of guaranteed wage
employment if demanded by a rural household
o Right to employment - within 15 days of application, else unemployment
allowance has to be paid
o Right to wages - within 15 days, else delay compensation has to be paid
2. Labour Intensive Works
o 60:40 wage and material ratio for works at district level
o No contractors or labour displacing machinery allowed except in case of
some specified work with the approval of competent authority
3. Decentralized Planning
o Principal role of Gram Panchayat in planning and implementation
o Gram Sabha to recommend works
4. Worksite facilities
o Creche, drinking water, first aid and shade provided at worksites
5. Women empowerment
o Priority shall be given to women in order to ensure that at least one-third of
beneficiaries should be women
o Mates- At least 50% should be women
o SHG women as VRPs
6. Transparency & Accountability
o Social Audits, Citizen Information Boards, Grievance Redressal

Mechanism, Ombudspersons

1.2  During the course of evidence, JS (DoRD) on the issue of ensuring employment
opportunity for women workers and SC/ST stated as under:-
‘Women empowerment is an extremely important aspect of MGNREGA

Act. As per the Act itself, it is written that priority shall be given to women so



that at least one-third of the workers, the beneficiaries, are women. As per
our annual master circular, the worksite supervisors are called mates. It has
been made mandatory that at least 50 per cent of them should be women.
For conducting social audits, in village resource persons also, we ensure
that priority is given to the self-help group women. As of now, there are
almost 70 per cent VRPs are the women who belong to the self-help

groups.”

1.3  Adding further on the issue the JS (DoRD) stated as under:-

‘T, ST 5 A Fgr, JIar AT aiiefavee 50 Wde ¥ e W g
Y, TEET FEd H 19 g e JoieT THAT FEarr A v ar @ g 3R
T FeIY # 17 W@ O o Surer a9 e o w



CHAPTER I

Funding Pattern and the Performance of the Scheme

Funding Pattern
2.1 Section 22 of the MGNREG Act, 2005 provisions as under:-

(1) Subject to the rules as may be made by the Central Government in this behalf,

the Central Government shall meet the cost of the following, namely:-

(a) the amount required for payment of wages for unskilled manual work under the
Scheme;

(b) up to three-fourths of the material cost of the scheme including payment of wages
to skilled and semi-skilled workers subject to the provisions of Schedule lI;

(c) such percentage of the total cost of the scheme as may be determined by the
Central Government towards the administrative expenses, which may include the
salary and allowances of the Programme Officers and their supporting staff, the
administrative expenses of the Central Council, facilities to be provided under

Schedule Il and such other item as may be decided by the Central Government.

(2) The State Government shall meet the cost of the following, namely:-

(a) the cost of unemployment allowance payable under the scheme;
(b) one-fourth of the material cost of the scheme including payment of wages to
skilled and semi-skilled workers subject to the provisions of Schedule II;

(c) the administrative expenses of the State Council.

B. Current Performance of the Scheme

(). Financial Progress:

Last 5 Years’ and Current Year’s Achievement

Indicators 2019-20 | 2020- | 2021- 2022- | 2023-24 2024-25

21 2022 23 (As on
11.02.2025)

Person-days 265.35 | 389.09 363.19 293.7 | 308.68 244.83

Generated (in

crore)

Total Works 74.67 84.35 89.96 94.45 84.24 78.04

Completed (In

Lakhs)




Total Households 5.48 7.55 7.25 6.18 5.99 542
worked (in crore)
New Job Cards 68.04 190.98 120.62 63.87 57.49 85.49
issued
(in lakh)
FY 2024- FY 2023-|FY 2022- [FY 2021-
Indicator 2025* 2024 2023 2022

Total Expenditure [In Cr]

80,979.24(1,05,229.16

1,01,120.08(1,06,489.52

Expenditure on Wages [In Cr]

54,501.63

74,056.78

65,266.08| 75,091.63

*As on 31.12.

2024

Statement showing budget estimates, revised estimates and actual expenditure for
the past three years and budget estimates for the current year showing separately
capital and revenue expenditure for each of the Schemes/programmes under the

Department.
(Rs. in crore)
Sl No. Year B.E. R.E. Released Expenditure
by the States*

1 2022-23 73000.00 89400.00 90810.99 101120.08

2023-24 60000.00 86000.00 89268.31 105229.16
3 2024-25 86000.00 -- 80495.04(as 80979.24

of 31.12.24)
4 2025-26 86000.00 -- -- --
* As per MIS

Actual expenditure, revised estimates alongwith amount surrendered during the
last three years in respect of each of the Schemes of the Department.

(Rs. in crore)

Sl No. Year R.E. Released Expenditure by
the States*
1 2021-22 98000.00 98467.84 106489.92
2022-23 89400.00 90810.99 101120.08
3 2023-24 86000.00 89268.31 105229.16

* As per MIS



Physical Progress:

Persondays generated (In Crore)

2024-25
Sl-No States 2021-22(2022-23(2023-24|  (as on
14.02.2025)

17 |ANDHRA PRADESH 2415 | 23.95 | 2555 2143
2 |ARUNACHAL PRADESH | 159 | 151 | 1.61 161
3 |ASSAM 916 | 7.87 | 874 6.13
4 BIHAR 18.03 | 2364 | 22.05 20.95
5  |CHHATTISGARH 16.92 | 13.25 | 12.77 11.55
6 |GOA 0.01 | 0.01 | 0.00 0.01
7 |GUJARAT 568 | 466 | 4.93 3.81
8 |HARYANA 146 | 096 | 1.23 0.99
9 |HIMACHAL PRADESH 371 | 3.08 | 3.44 3.44
10 |JAMMU AND KASHMIR | 4.06 | 3.09 | 3.75 317
11 |JHARKHAND 1132 | 915 | 10.97 8.49
12 |[KARNATAKA 16.32 | 12.58 | 13.85 11.26
13 |KERALA 10.60 | 9.66 | 9.95 7.80
14 |LADAKH 0.19 | 020 | 020 0.21
15 |MADHYA PRADESH 29.99 | 22.59 | 19.96 16.02
16 |[MAHARASHTRA 825 | 7.88 | 11.60 12.94
17 [MANIPUR 303 | 074 | 146 1.85
18 |MEGHALAYA 394 | 289 | 3.25 221
19 |[MIZORAM 201 | 2.02 | 2.04 175
20 |[NAGALAND 193 | 197 | 1.79 0.66
21 |ODISHA 19.78 | 18.51 | 18.28 9.74
22 |PUNJAB 331 | 321 | 351 274
23 |RAJASTHAN 4243 | 3571 | 37.52 2727
24 [SIKKIM 034 | 032 | 034 0.29
25 [TAMIL NADU 3457 | 3347 | 40.87 27.30
26 [TELANGANA 1458 | 12.19 | 12.09 10.75
27 [TRIPURA 426 | 3.35 | 3.70 3.35
28 |UTTAR PRADESH 3256 | 31.13 | 34.52 30.51
29 |UTTARAKHAND 243 | 206 | 197 1.66
30  |WEST BENGAL 36.42 | 379 | 002 0.00

ANDAMAN AND
31 |[NIcoBAR 0.01 | 001 | 001 0.01
32 |DN HAVELI AND DD 0.00 | 0.00 | 0.00 0.02
33 |LAKSHADWEEP 0.00 | 0.00 | 0.00 0.00
34 |PUDUCHERRY 0.06 | 008 | 022 0.10

Total 363.10 | 295.53 | 312.19 249.99




(iii)

Financial Achievement:

Central fund released (In Rs. Crore)

2024-25
sl. 2022-23 (2023-24|  (as on
No States 2021-22 14.02.2025)
1 | ANDHRA PRADESH |7182.67 | 7989.09 |7332.63| 748458
2 |ARUNACHAL PRADESH| 453.74 | 577.58 | 426.10 | 525.81
3 ASSAM 2220.26 | 2052.35 [2221.38 | 1925.67
4 BIHAR 5407.37 | 6395.29 [6200.03| 6723.31
5 CHHATTISGARH | 3894.34 | 3383.55 [2888.56 | 3277.56
6 GOA 004 | 512 | 088 3.17
7 GUJARAT 1615.24 | 1692.07 [1801.62| 1395.61
8 HARYANA 722.68 | 373.99 | 476.71 | 584.78
9 | HIMACHAL PRADESH | 975.75 [ 1157.48] 997.13 | 1200.45
10 | JAMMU AND KASHMIR | 950.14 | 1050.61 | 920.44 | 1137.90
11 JHARKHAND 3063.83 | 2708.64 [2916.76 | 2357.72
12 KARNATAKA 6028.08 | 6225.28 |5415.74 | 5334.36
13 KERALA 3551.93 | 3818.43 |3513.48| 3034.24
14 LADAKH 59.04 | 68.93 | 62.64 72.84
15 | MADHYA PRADESH | 8479.09 | 5702.13 |5871.14| 5674.87
16 MAHARASHTRA | 2056.46 | 2549.73 | 3034.44 | 4318.79
17 MANIPUR 563.11 | 1086.63 | 0.00 571.30
18 MEGHALAYA 1121.66 | 1116.92 | 912.33 | 1038.61
19 MIZORAM 548.92 | 538.72 | 506.06 | 549.41
20 NAGALAND 569.46 | 897.45 | 637.96 | 260.67
21 ODISHA 5680.15 | 4638.36 [4891.89 | 3538.15
22 PUNJAB 1257.59 | 1182.13[1166.55| 1260.36
23 RAJASTHAN 9867.75 | 9662.99 [8671.62| 7682.69
24 SIKKIM 11242 | 9255 | 111.95 | 95.99
25 TAMIL NADU 9638.13 | 9706.62 [12603.36]  7391.30
26 TELANGANA 4105.20 | 2988.68 | 3508.59| 3799.08
27 TRIPURA 988.88 | 922.03 [1043.59| 951.07
28 | UTTARPRADESH | 8509.57 [10629.01/9808.55| 9594.89
29 UTTARAKHAND | 642.03 | 792.84 | 551.66 |  589.51
30 WESTBENGAL | 7507.80| 0.00 | 0.00 0.00

ANDAMAN AND
31 NICOBAR 763 | 960 | 0.00 3.77
32 | DNHAVELIANDDD | 000 | 162 | 2.21 9.02
33 LAKSHADWEEP 030 | 0.00 | 0.00 0.32
34 PUDUCHERRY 13.07 | 24.95 | 58.77 39.99
Total 97794.33/90041.39(88554.76] 82427.78




(iv). Other Key Performance under Mahatma Gandhi NREGS:

> Geo-tagging of the Assets: Geo-tagging in Mahatma Gandhi NREGA has
been started from 1 September 2016. The purpose of this is to know the
actual status of the works constructed under the scheme. (As on
23.12.2024) more than 6.16 crore assets have been geo-tagged, details of
which have been made available in public domain.

» Mandatory expenditure on agriculture and allied activities: As per the
provision of the Act, the District Programme Coordinator shall ensure that
at least 60% of the works to be taken up in the district in terms of cost shall
be for creation of productive assets connected with agriculture and allied
activities through development of land, water and trees.

> e-Payments: e-payments are done under Mahatma Gandhi NREGS using
National Electronic Fund Management System (Ne-FMS)/ Electronic Fund
Management System (e-FMS) for the payment of wages of workers directly
to their bank/post office accounts. So far, total expenditure through
NeFMS/e-FMS is 99.93%.

» NeFMS and Direct Benefit Transfer (DBT) - Under the Mahatma Gandhi
NREGS, more than 99% wage seekers are receiving their wage directly
into their bank accounts. It is a big step towards transparency.

» Aadhaar_based payment: A total of 13.21 crore Aadhaar seeded in
Management Information System (MIS) which is 99.44% of total Active
workers (13.29 crore). A total of 12.78 crore active workers have been
linked to Aadhaar Payment Bridge System (APBS).

> Skill Development: The project “UNNATI” intends to upgrade the skill-
base of the Mahatma Gandhi NREGA workers, and thereby improve their
livelihoods, so that they can move from the current partial employment to
full employment. This project was launched in the FY 2019-20 and aims to
enhance the skill base of 2 lakh Mahatma Gandhi NREGA beneficiaries in
five years i.e., upto March, 2025. So far, about 79,643 candidates have
been trained.

2.2 During the course of evidence, JS (DoRD) on the issue of project “UNNATI” (skill

development) stated as under:-

“GET FHFAIIC Jolld T §| S TR THSIE & gl & fEanpfeier & ard gieh
¢ Fifh THSIERANT Tae & dEd 3HeAEehes Ho3iel ofsX WAISs H is the
mandate of the Act. 3[R 38T TR W 1T, dl we need to ensure that
ST THSISRAT #H 100 337 A I TFCigHT el X @7 &, 3R 39 gI38aies
ol g3 TRt REshfoieT & Siig & §, aY 3T THSIRT R it 3USH §, ag e
8ol 3 Tt &

sHIfIT g Wioiae 3oTd ol 31§ & 3R 39! T AT FT H Tl T [dolel
EHART 39 aY &I g| 3130 Y GIoiae 3eolid 3iTeRsT Il @l &, 394 I8 AT foh S




100 &sT 9 XA g, U IRaRT &l Fhel 8¢S 39S A & v 7 3o¢
SIEI-SiehaTs, ST &lel AT UL ATHIOT iAol AeTell §, AN Tailcheay
f3urédie & ¥ [ Fog &, 377 AT SIS HS ¢fAeT 3¢ TaTgs T @
| R & SR AT AT HUTH & RaTT A 37¢ Tersus off e o 8T &l
Seter! SEIY-erdTs & dgd gieter e W@ o, 37 cordde &l Wifdste off
3TH UT| 39 FAT & AR 3oadTd Wolde I BEC ol Tol IgT AT| JUTTY SHPT
g TATAET 37T Eehel SaeTde ST 56 310 AT & TTY FHedsl Hlh
3G JAFT X & N8 H ol §, Fifdh AGICHT I AWM & Thd Hr
HETCHT e #XaT o FOR ST AT §, 98 A gl g U1 Siied a1 el
CISH SR & ToIT 3o7hl TFITa el T GHART 3662 & 1“




CHAPTER Il
Wages under MGNREGA

3.1 Section 6 of the Act provides as under:-

(1) Notwithstanding anything contained in the Minimum Wages Act, 1948 (11
of 1948), the Central Government may, by notification, specify the wage rate for the
purposes of this Act:

Provided that different rates of wages may be specified for different areas:

Provided further that the wage rate specified from time to time under any such
notification shall not be at a rate less than sixty rupees per day.

(2) Until such time as a wage rate is fixed by the Central Government in
respect of any area in a State, the minimum wage fixed by the State Government under
section 3 of the Minimum Wages Act, 1948 (11 of 1948) for agricultural labourers, shall

be considered as the wage rate applicable to that area

3.2 Wage rate:
i.  Central Government follows Section 6 (1) of the Act and notifies wage rate

for each financial year.

ii. Accounts of Mahatma Gandhi NREGA workers are opened in banks/post
offices, as per the convenience of workers and wages credited into the
bank/post office accounts as the case may be. No cash payment of wages

shall be made unless specifically allowed by the Government of India.

iii.  The State Government shall link the wages, without any gender bias, with
the quantity of work done. It shall be paid, fixed after time and motion
studies for different types of work and different seasons, and revised
periodically. The schedule of rates of wages for various unskilled labourers
is fixed so that an adult person who has worked for eight hours, including

an hour of rest, will earn a wage equal to the stipulated wage rate.”

10



The list of notified wage rate under MGNREGA State/UT-wise as on date( 13.02.25).

Notified wage rate
Sl. No. States/UTs FY 2024-25
1 ANDHRA PRADESH 300
2 ARUNACHAL PRADESH 234
3 ASSAM 249
4 BIHAR 245
5 CHHATTISGARH 243
6 GOA 356
7 GUJARAT 280
8 HARYANA 374
Non-scheduled Areas 236.

9 HIMACHAL PRADESH Scheduled Areas 295
10 JAMMU AND KASHMIR 259
11 Ladakh 259
12 JHARKHAND 245
13 KARNATAKA 349
14 KERALA 346
15 MADHYA PRADESH 243
16 MAHARASHTRA 297
17 MANIPUR 272
18 MEGHALAYA 254
19 MIZORAM 266
20 NAGALAND 234
21 ODISHA 254
22 PUNJAB 322
23 RAJASTHAN 266

Sikkim 249

Sikkim (three Gram Panchayats named
24 Ganthang, Lachung and Lachen 374
25 TAMIL NADU 319
26 TELANGANA 300
27 TRIPURA 242
28 UTTAR PRADESH 237
29 UTTRAKHAND 237
30 WEST BENGAL 250

ANDAMAN 329

31 ANDAMAN AND NICOBAR NICOBAR 347
32 DADRA & NAGAR HAVELI

DAMAN & DIU 324
33 LAKSHADWEEP 315
34 PUDUCHERRY 319

11



3.3 During the course of evidence, JS(DoRD), on the issue of wage rate fixation
stated as under:-

“Moving from the works and convergence towards the wage rate, HTHT-Id:
59 91d W F$ aX FHACH AT § IR Fg IR 387 Rprad o e &
sOfoT 3O% R A g7 30 TR A 3w oo 33U gl FREm &
Ieddd IoT I© AT BIdT §, 3THT g Ush goobl-OT ShaT3us fear
gt T Tod 10-15 Orar I Jg§ HU 8IdT 3T g1 As per the Act, the

Central Government has, by natification, to fix the wage rate. As per the
provision 6(2), since the inception of the scheme till 2010-11, the wage rate
was fixed on the basis of minimum wages for agricultural labourers fixed by
the State Government. However, as per Section 6(1), after 2010-11, when
the Government of India starts determining the wage rate, it has to use at
that time the CPI-AL, which is determined by the Labour Bureau in Shimla.
In 2011-12, it was decided that MNGREGA wage rate would be as those
obtained on 1.4.2009 or Rs. 100, whichever is more. Later on, the Ministry
of Rural Development has been deciding the wage rate every financial year
and on 1st April of that financial year, that wage rate comes into effect.
Every financial year, we revise the wage rate for each State. It is notified
for each State separately on the basis of CPI-AL, which is taken from the
Labour Bureau, Shimla, to compensate the workers for inflation. According
to that, the Ministry of Rural Development revises the wage rate every
year.

W, Hh Holdhollel H Ig BiAe ¢ fb TS T &1 St 9o T §, a8
R{eFaR fFar Jar g1 3R Rl FRuEy 39 a¥, A oifoiw fh
Ardr3ms-ure a1 R 3R FRUET 57 a¥ FT 997 © Ao ard & ad
YT T gl # A 3T T ¢ o R gg a1g1 foram Sirar & 3R e oer
el 1 & Hélg fhar Srem g1 So, this is to protect them.

STeell, UET He AT giar g1 I R fRar Sar § R Roer av &

S d<F Y &, 98T &l The revised wage rate, of course, is implemented
from 1st April of every financial year.

W, Tade H 3 I8 Wi & T 3PR =T 9g df ag 0r X Iahd &l

The Central Government fixes the wage rate according to CPI-AL and
protects them from inflation. 3PR T ATET & A 3T SMU3T & Hahd

&1 In addition to what Central Government is giving as wages, State
Governments also can top up. dieT TH I §, ST 93T & ol

W, oo g avf # 3R 3@ S0 df &Y a¥ SFIeld & YIede alad &
for &Y AR/TST @ar &, 3T WS Shier & Bar 3 W@ &1 3R A
e o Arel & IR # G A 43 WdHe FHIoT g ¥l 36 A Ao
AT &1 JololT H TS RHC F3hroT 3T &1

12



CHAPTER IV

Pendency in Wages and Materials

4.1  According to the data provided by the DoRD during the examination of DFG of the
Ministry the current status of pendency in terms of wage and material liability as on
15.02.2025 for all the States/UTs was as under:-

Pending Liability as on 15.02.2025 (In Rs. Crore)

SI. No. States/UTs Wages Material
1 Andhra Pradesh 239.01 921.98
2 Arunachal Pradesh 61.28 78.15
3 Assam 166.16 182.02
4 Bihar 1013.79 873.34
5 Chhattisgarh 310.97 106.53
6 Goa 0.48 0.03
7 Gujarat 106.23 135.93
8 Haryana 4417 46.10
9 Himachal Pradesh 127.44 54.73
10 [Jammu and Kashmir 137.26 137.41
11 Jharkhand 265.03 234.90
12 Karnataka 285.61 255.11
13  |Kerala 664.16 86.03
14  |Madhya Pradesh 480.87 406.09
15  |Maharashtra 505.44 1456.18
16 Manipur 75.82 153.41
17 Meghalaya 101.09 140.61
18 Mizoram 60.36 0.02
19  |Nagaland 10.40 43.98
20 |Odisha 154.71 67.79
21 Punjab 119.11 75.62
22  |Rajasthan 662.55 600.41
23  [Sikkim 5.69 13.78
24 |Tamil Nadu 2156.10 589.14
25 [Telangana 27.22 342.94
26  [Tripura 138.06 47.04
27 Uttar Pradesh 1485.12 1202.50
28 |Uttarakhand 40.67 112.74
29 |Andaman & Nicobar 0.00 0.00
30 Lakshadweep 0.00 0.00
31 Puducherry 1.19 0.00
32 |Ladakh 3.71 3.22
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4.2

33 Dadra & Nagar Haveli &
Daman & Diu 0.00 0.00
34 |[West Bengal 2769.50 2859.39
Total 12219.18 11227.09

During the course evidence, JS (DoRD) on the issue of delay in wage payment

stated as under:-

‘3T G AT UHC &k IR H a0 g 6 S off a5 9He gar g, 98
SRFE dfAfthe TEHT Bl §1 519 AT & Tof3iel TSI Tl 319d &l
ST &, 38 96 3 H g AT Fl eled af ¢rael & 941 Relrer fhar
ST €1 & ST &l §9-93 STTolHAcH g Fohd ¢l 30 ¢ & Th &
ST STCTOHCH 8 Tohd &l el &l Tiuel 8ld ¢ IR e o d & T &
TSl SEeTodeH gl &1 39 steredie # udh AeY dFee R arar ¥
& AT HT AT da¥ dofc TS ¢ §, 39 RAW & & 7@ AT
Slelke BT 37 ¢85 & AW ¥ & T Hl #AcY AN &A1 Jar gl 39
ey daereT & 3Eiee 3 uwdn dwee @ Wwa &1 I8 3Mewsite
TSR &1 38H &P s Hl 3T T & 3T, S 3AR NGBS 7RI
HaereT e 8, 39% 3icy 39 ARIT U &7 Ade STEdAe dAfgT
gidl &l Tsg guieTel FSlr 81 38 yuiold # $o MRfFasiecn g 8
& 3MUar S o gEcTede fGar o1, 38H gA 75 THC Iieags X
foramr §1 37T ARIT Fulic F 75: 25 WA QIR AT &1 IoT FHUleic
£38 U Ugd A d9F3 gl ACRIS FUlic H 25 WIHC AT HM
X BT &1 3R JgT & 100 I 7 @ & o 3TH 25 AT T &l
39T PR 3TH ASAT UsaT g1 s IR ToT 39aT 3R ¥ 98 PR s
A B ot & & A9 ST TS FT yUSd 3T, S &Y ade o
Pefthes & 3R 3R g TgT & Reller of a7 feam, aa off Ts 3
25 qIHT 3TH SIS SFCellHTCIT Toldlel & UAT ¢ & TsT T 3R &
3o g @ehar g1
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CHAPTER V
Aadhar Based Payment Bridge System (APBS)

5.1  The Department were asked about to elaborate upon the Aadhar Based Payment
System through ‘PFMS’ to the beneficiaries under MGNREGA, the Department of Rural
Development has responded in their written replies as below:-

“‘Aadhaar Based Payments, overcoming the rejection due to frequent
changes in the Bank Account Number by the beneficiary and non-updating
of the new account number by the Concerned Programme Officer of the
same. This helps in cutting several layers in the delivery process, better
targeting, increasing the efficiency of the system and reducing the delays in
payments, ensuring greater inclusion curbing leakage, and thereby
controlling expenditure and promoting greater accountability and
transparency by reducing de-duplication of beneficiaries. This system also
helps the genuine beneficiaries to get their wage payment by weeding out
fake beneficiaries under Mahatma Gandhi NREGS. A total of 13.38 crore
Aadhaar seeded in NREGASoft which is 99.48% of total Active workers
(13.45 crore). A total of 12.98 crore active workers (96.48%) have been
enabled for Aadhaar Payment Bridge System (APBS) mode in MIS-
NREGASOoft so far. Currently, aprox. 99.9% against wage payment is being
made through DBT in which up to 99.23% of successful transactions are
processed through APB payment mode in Dec 2024.”

5.2 During the course of evidence, JS (DoRD) on the issue of Aadhar Based Payment
System stated as under:-

“IFHC TABC YR oF UHC &l §draAT -7 AT| SHA H 39Sl 37d9Td
AT TR foh gA ST s1er faam &, 39A 99.46 9fard Aadhar have
been ceded. &HsT SdeT & &gl &l Aadhar numbers have been ceded with
the bank accounts. 96 T¥c dfAfRRIST vy & AT Fell vlafSae
g1 356 IMUR 9§ YA § UHc fAem §1 i, s8H o $o 0 a4 ¢,
SIeTehT MU AT o 3T A8 g1 38 IfATheRST &1 gge ST 33e
39 arenm 3R e 3muR fifder arer Rxea o, 399 399 aa 9de
Aerar &1 Jfha, gaRT uarE § 5 @elt oer s@e 3« S8 3T oMU 3R
et &1 3ot a1 Fera &g o e 931«
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CHAPTER VI

(A) National Mobile Monitoring System (NMMS)

6.1  National Mobile Monitoring System (NMMS) App was launched by the Hon’ble
Minister of Rural Development on May, 21 2021. To ensure more transparency in the
implementation of Mahatma Gandhi NREGS in the States/UTs, a provision of capturing
of attendance at worksite through National Mobile Monitoring System App (NMMS App)
with two-time Geotagged photographs of the beneficiaries in a day had been started for
all the worksites (except Individual Beneficiary Scheme/Project) and made these
attendance in public domain which increases citizen oversight of the programme besides

potentially enabling faster processing of payments.

6.2 During the course of evidence JS (DoRD), on the issue of National Mobile

Monitoring System (NMMS) stated as under:-

UAUATATYE & Sig HIs Beeed & iy ot fr aa @ =80 gl
TATHATATH 31¢3H Foak el & IR H o8 Hol gl foh T grayre g1 3maer
S gl 8 Slefeet el Aige A3 A 1 SH Al & el w71 &, 95 Y wrer g
§H HAGIHeN 3H AFCIAT Hl 3TYS T { &1 §H o de-ar dief
3HH YIS X Yok §| g TR AT Bl I BIET ofehd 3HH HTaAIS T Tk U
379 gg et 394 3¢ 8 WY & T it should be a live photo of the people. &
SR ®IE ol & NfdeT §, JT Bl o H NfdeTe §1 g4 A &
CFATAIToTehell SFYAHT ATl B & 3N &7 3 T ST eIl 1A T
w8l

TATHUHTH FT gofg d, ThdT Fr Uaie, ThEny 3R 9dc T 6T, SRRFCH
UHT Bl TG g1 §| TATHAUATH H 3(9ellS o gl I dofg &, $S Al &
ITH € 8 ur €, SHAT 3 A et i 3iTwanssT oY sraeis w i gl &
IS &1 39X 3ThelTSsT 37TeS T8T 8ldT &, dl &< f&eT scifah SiTeY ST FT&IT A8l &
Solleh ol TANTSST fohaT 31T § foh 98 379 gl WX 3/ X Tohd ¢ | That need
not be daily. 38 e ¥, TATATATH &I 3N JUR & [T §A SHicg3rger
hTH T & & | SHET foh Gara 3 &, St JHhad o1 it eiereher JHifhRITew
fASRACT Ad g, 3aehl THhBeiafad Ha e &l AT, 39 W T fAfaed
AR UISHTAET Fleh SR S gl felehrell S|
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3797 AT FAwea giar &, o4 o A& St #g ® & T tavavaTg 1 3R
€, 59 3/ HeIpelc hd &, d P ATAT RAFeH & A1 & Th Ees S g3m
g, Tore# Ig vifaerel & 1% 30R &8 ahd &7 IU 3R 3= Fgjaeh e 3
HAT g, dl AT fohcer 9F RU ST &, as per the wage rate. I AT et
ATIHT & ST T AT 81T &, ST HeI3es &1 TS [T salieh oladl, AH
W,mmﬁa@-ﬁﬁwg,maﬁaﬁﬁw#hﬁqémﬁ
&7 I8l & af fAder 2 2a €, Afha srediaAcel safr gecadfesr vaider e
% I @il g, SAfIT g TCCH ol AT ST g §dld & o they need to

ensure that this accountability is fixed on the people who are actually
implementing those things.”

(B) Job Card Deletion

6.3  During the course of evidence, JS (DoRD) on the issue of job card deletion stated
as under:-

“As far as job card deletion is concerned, | would also like to apprise the
hon. Committee and the CSOs which are present here that we had two to
three rounds of discussions with the CSOs and we had also shared what
they would like to have in the SOP when a job card is deleted. This SOP is

under preparation and 3feh T AR UM 37TT g1 HA Teh I THT
T T TCCH & WY AR T §, Fifeh s Tt & o 5 FA1a & Fehdl
g1 3PN U e 1S f3ellc gl W67 &, af 98 fhd RoT ¥ gler =@1fgu| vere &
dgd @i ¥ 0 A5=4 ¢, oad Siig &1g fBelle fohar ST @erdT g1 39 TR
Y FEIHATSS el & fIT g TN o1 @ €, St Tl & 919 Fehd & faw
T &1 Very soon, the SOP of job card deletion will be in place. 3@ 3drer
&7 Aifaster off g1 3Te TRieR & grem| I3t T T Redrafafeds §,
f3fcae daa W Far Reaiafafods &, sare oad 9T 3iT I g &1 334
T et gIaTm| mﬁwmmgm%%maﬁéa”ﬁm%ﬁ%ma:m
TolT BT &, Y Ugel dfseles S1AT # a8 Gl Seefl| 3PR U a1d A 8 &8 JAle
1SH T3elIRI T FHeeT 3odT ¢ df a5 &8 ol T St Y 8, a8 a1id & & ST
W Aded 3FaIEe Ufeds Tl W 38 f3eqe fomam Suem, arfes 38 9X 39’
PIS JTeoAFeAA & al dg $i7 31T Tk | 379 ATH THT T &1 SN1e HIS TSl glell g dr
a6 ITH G A &1 IR G| {5 81 T 7, 39 3ifesiare il AT T 3R Fo
SeTYC ol T 3HH TTGUT B1IT| §H i s FSelieret &l va3 i s=r @81
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6.4  During the course of evidence, JS (DoRD) further clarified on the issue of job card

deletion as under:-

“Job card deletion is not always a permanent deletion. # 373 3T <& @I
Y| 39X gH ¥ 2021-22 T 91d &, Traehr ard deasit F 8 $r g, @ 50.31
oIl job cards were deleted. However, 120.62 lakh job cards were either
resumed or newly issued. 8 TR TE WA SollRl TgT BT g1 3R HIS
SFQRY ATSIT T AT § 3R 3TH Iolg T 3PR 3TH SI1d HIS [Sellc g SATdr
&, and if he or she comes back to the village,

dl 3HeRT T @ RegH ¥ 1 NideTet oS 8, Sl s oiter It ot aded &1 3
Ig BRI S Satar agal foh Sifar &1s fSeller g WAk fZeher
RSB 8 i s D sz ) 0 Bl e S R 0 R o
Fohd & | 38 e Y gAR qrE g 1
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CHAPTER - VII

Unemployment Allowance

7.1 Section 7 of the Act provides as under:-

(1) If an applicant for employment under the Scheme is not provided such
employment within fifteen days of receipt of his application seeking employment or from
the date on which the employment has been sought in the case of an advance
application, whichever is later, he shall be entitled to a daily unemployment allowance in
accordance with this section.

(2) Subject to such terms and conditions of eligibility as may be prescribed by the
State Government and subject to the provisions of this Act and the Schemes and the
economic capacity of the State Government, the unemployment allowance payable
under sub-section (1) shall be paid to the applicants of a household subject to the
entittement of the household at such rate as may be specified by the State Government,
by notification, in consultation with the State Council:

Provided that no such rate shall be less than one-fourth of the wage rate for the
first thirty days during the financial year and not less than one-half of the wage rate for
the remaining period of the financial year.

(3) The liability of the State Government to pay unemployment allowance to a
household during any financial year shall cease as soon as-

(a) the applicant is directed by the Gram Panchayat or the Programme Officer to
report for work either \by himself or depute at least one adult member of his household;
or

(b) the period for which employment is sought comes to an end and no member of
the household of the applicant had turned up for employment; or

(c) the adult members of the household of the applicant have received in total at
least one hundred days of work within the financial year; or

(d) the household of the applicant has earned as much from the wages and
unemployment allowance taken together which is equal to the wages for one hundred
days of work during the financial year.

(4) The unemployment allowance payable to the household of an applicant jointly

shall be sanctioned and disbursed by the Programme Officer or such local authority
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(including the Panchayats at the district, intermediate or village level)as the State
Government may, by notification, authorise in this behalf.

(5) Every payment of unemployment allowance under sub-section (1) shall be
made or offered not later than fifteen days from the date on which it became due for
payment.

(6) The State Government may prescribe: the procedure for payment of

unemployment allowance under this Act.

7.2  The Table below gives the status of unemployment allowance paid during the last
three Financial Year (including the ongoing fiscal as on date) as furnished by the DoRD
during the examination of the DFG of the Ministry.

Unemployment Allowance paid (In Rs.)
2024-25
2022-23| 2023-24 (as on
Sl. No States/UTs 2021-22 15.02.2025)
1/ANDHRA PRADESH 0 0 0 0
ARUNACHAL
2lPRADESH 0 0 0 0
3[ASSAM 2016 1602 20534 31683
4BIHAR 0 0 0 0
5[CHHATTISGARH 0 0 0 0
6|GOA 0 0 0 0
7IGUJARAT 0 0 0 0
8JHARYANA 0 0 0 0
9HIMACHAL PRADESH 0 0 0 0
10JJAMMU AND KASHMIR 0 0 0 0
11JJHARKHAND 0| 101655 19128 476
12[KARNATAKA 0 0 3792 0
13[KERALA 99706] 21923 25055 0
14|LADAKH 0 0 0 0
15MADHYA PRADESH 0 0 0 0
16]MAHARASHTRA 1116 1152 0 0
17I[MANIPUR 0 0 0 0
18]MEGHALAYA 0 0 0 0
19]MIZORAM 0 0 0 0
20[NAGALAND 0 0 0 0
21|ODISHA 0] 104381 28618 7240
22|PUNJAB 0 0 0 0
23[RAJASTHAN 0 0 2104 0
24|SIKKIM 0 0 0 0
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25[TAMIL NADU 0] 326791 5950 0
26|TELANGANA 0 91157 9792 0
27|TRIPURA 3975| 234327 19323 0
28lUTTAR PRADESH 160140 271129 71703 356513
29|UTTARAKHAND 0 0 0 0
30|\WEST BENGAL 0 0 0 0
ANDAMAN AND
31INICOBAR 0 0 0 0
32|DN HAVELI AND DD 0 0 0 0
33[LAKSHADWEEP 0 0 0 0
34|PUDUCHERRY 0 0 0 0
Total 266953(1154117| 205999 395912

Source of the data:- MIS of the scheme

7.3  The Department of Rural development were then asked about the steps that were
taken/proposed to be taken for stricter compliance with the provision of payment of

unemployment allowance by the States, the Department had responded in their written

replies as below:-.

‘Payment of unemployment allowance to household is the responsibility of
the State Government. This Ministry is monitoring the progress through
Labour Budget meeting, Mid-term review meeting and other interaction with
the States/UTs.

As per the current financial year 2024-25 (as on 15.02.2025), employment
offered to household is 99.82%. The gap of 0.18% between demand and
offer of employment will qualify for unemployment allowances subject to
fulfilment of the conditions as per the Act. The State is approving the
unemployment allowance due, accordingly.”

During the course of evidence JS (DoRD) on the issue of unemployment
allowance stated as under:-

“The unemployment allowance is to be provided by the State. If we see this
year’s data, unemployment allowance to around 6,87,169 people has been
provided. There are some States like Karnataka, Bihar which have provided
unemployment allowance. Many States have provided unemployment
allowance, wherever they have not got the employment within 15 days.
This is to be ensured by the States and only the States make the entries
whether they are being provided employment within 15 days. We monitor
this from here and we ensure that all States are providing the employment
within 15 days of their asking. Else, the unemployment allowance is
provided.”
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CHAPTER - VlII

Delay Compensation

8.1  As per the provisions mentioned in Schedule-ll of the Mahatma Gandhi National
Rural Employment Guarantee Act, 2005 wage seekers are entitled to receive payment of
compensation for the delay at the rate of 0.05% of the unpaid wages per day for the
duration of delay beyond the sixteenth day of closure of muster roll. As per Para 29 (1) of
Schedule-Il of Mahatma Gandhi NREGA, 2005 lays down that:

(1) “In case the payment of wages is not made within fifteen days from the
date of closure of the muster roll, the wage seekers shall be entitled to
receive payment of compensation for the delay, at the rate of 0.05% of
the unpaid wages per day of delay beyond the sixteenth day of closure
of muster roll.

(a) Any delay in payment of compensation beyond a period of fifteen
days from the date it becomes payable, shall be considered in
the same manner as the delay in payment of wages.

(b) For the purpose of ensuring accountability in payment of wages
and to calculate culpability of various functionaries or agencies,
the States shall divide the processes leading to determination
and payment of wages into various stages such as —

i. Measurement of work;

i.  Computerizing the must rolls;

iii.  Computerizing the measurements;

iv.  Generation of wage lists, and

v. Uploading Fund Transfer Orders (FTOs)’
and specify stage-wise maximum time limits along with the
functionary or agency which is responsible for discharging the
specific function.

(c) The computer system shall have a provision to automatically
calculate the compensation payable based on the date of closure
of the muster roll and the date of deposit of wages in the
accounts of the wage seekers.

(d) The State Government shall pay the compensation upfront after
due verification within the time limits as specified above and
recover the compensation amount from the functionaries or
agencies who is responsible for the delay in payment.

(e) It shall be the duty of that District Programme Coordinator or
Programme Officer to ensure that the system is operationalised.

(f) The number of days of delay, the compensation payable and
actually paid shall be reflected in the Monitoring and Information
System and the Labour Budget.

The payment of the compensation is made by the State Government
upfront after due verification. Ministry has issued Standard Operating
Procedure (SoP) on Timely Payment and as per this SoP the timely
payment process has been divided into two stages namely Stage-l (FTO
generation within 8 days by State Government) and Stage-Il (process of
FTO at Central Level by different stake holders). The entire system is
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designed such that the wages are credited within the stipulated time.
Sometimes the Stage-I may overshoot its prescribed time but Stage-ll may
finish earlier resulting in overall timely payment of wages and vice-versa
and also in some cases PFMS fails to send the FTO to the bank for
payment.”

8.2

The Ministry were asked during the examination of DFG about the State/UT-wise

breakup of the amount paid as delay compensation under MGNREGA during the last

three Financial Years (including the ongoing fiscal as on date), upon which they had

furnished the following figures:-

Delay compensation paid (Rs.)
2024-25
sl 2022-23| 2023-24 (as on
No States/UTs 2021-22 15.02.2025)
1JANDAMAN AND NICOBAR 0 0 0 0
2JANDHRA PRADESH 224114] 32006 624 6
3JARUNACHAL PRADESH 0 0 0 0
4JASSAM 44633 2164 2518 27698
5BIHAR 293619 12929 0 0
6(CHHATTISGARH 1676] 5650 97 0
7[DN HAVELI AND DD 0 0 0 0
8/GOA 3281 0 0 0
9 GUJARAT 2043 0 0 0
10HARYANA 1146] 48951 72987 34700
11HIMACHAL PRADESH 80050 135362 233346 5680
12JJAMMU AND KASHMIR 5020] 6411 197229 78113
13[JHARKHAND 26713] 42310] 103623 3017
14/KARNATAKA 70842 14244 6329 4072
15KERALA 6254 35084 8541 1519
16|LADAKH 0 181 0 0
17|LAKSHADWEEP 0 0 0 0
18]MADHYA PRADESH 510589 458 7 0
19MAHARASHTRA 12446447|5278423] 151826 1478
20[MANIPUR 0 0 0 0
21[MEGHALAYA 0 0 0 0
22[MIZORAM 0 0 0 0
23[NAGALAND 0 0 0 0
24|ODISHA 6139] 1450 96518 110
25[PUDUCHERRY 0 0 0 0
26(PUNJAB 16283 193 388 0
27|RAJASTHAN 35299) 103898 3152 0
28[SIKKIM 843 0 0 0
29[TAMIL NADU 720 2396 14 236
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30[TELANGANA 0 1255 134 112
31[TRIPURA 2677 0 0 30
32JUTTAR PRADESH 307898 271750 596945 709899
33[UTTARAKHAND 1504 2209 0 0
34|WEST BENGAL 358178 121505 0 0

Total 14445968|6118829( 1474278 866670

Source of the data:- MIS of the scheme

8.3
stated as under:-

During the course of evidence JS (DoRD) on the issue of Delay in compensation

“TIEH Il YHH A ad g5 M, S fF 15 foT & IR AR
dotel Tel| AT HeET & YoT A7 o &1 56 g HIs AFedW g2 4
SRR GeF TR Ted T8 Do dmd ¥ B Rrae Tednier 9R ¥
ﬁlﬂﬂﬁﬁtﬁﬁgﬁ%lﬁhﬁﬂ?ﬁ@?mw%ﬁﬁﬁamm
gART #Apfaew & oo g7 ufafed & 3R W A% R g1 5@ Ifg
FARTS Fedleic Fr a0 T ST, dF TAT I Jdletel T 8T &, ST
faoel IR S fear @ 94T &, S Fec Alsd e H OIS g3 B g
38 75 9faRrd Jfearseir Ifg g3 &, @ & 3Tl $¥ciedic AIRIT
Fleic I & ST Fha! g1 AT T 3 T Soc T Slo YEAd HIA
¢ 87 AARTS FFdic i Soif IRAW W AT = T &1 I
TH-ET T T AT ASRIT FFAleie fer &, afe var #1 @ear &, ar
g8 herg3fell Ied gam, Fifeh AANIT HFulic & Sl Uod a¥ &
ST AT, 3HHT [ A1 QT T 38§ a¥ & 3 A & K o1 g
%Iﬂﬂﬁﬂﬂﬁtﬁilauﬁwquwmﬁ%ﬁmWﬁ
F Ol AR 3 RO ¥ % A @ & @ 3§ a¥ @ siRe ;= g
S T AT TR A G A S G S B B BRI B
¢ o 3iifSc @ e =@ifgw ar 98 ThA S & sFcelldde g W ¢
oTeT |

As and when States send the proposal, it is processed as soon as possible
at our end. So, that is about material component. “
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CHAPTER - IX
Social Auditin MGNREGA

9.1 Mandate in the Mahatma Gandhi NREGA, 2005

Section 17 of the Mahatma Gandhi NREGA, 2005 mandates the Gram Sabha to conduct
Social Audits of works undertaken under the Scheme. The Act mentions the conduct of
Social Audit by Gram Sabha as under:

(1) The Gram Sabha shall monitor the execution of works within the Gram Panchayat.

(2) The Gram Sabha shall conduct regular social audits of all the projects under the
Scheme taken up within the Gram Panchayat.

(3) The Gram Panchayat shall make available all relevant documents including the
muster rolls, bills, vouchers, measurement books, copies of sanction orders and other
connected books of account and papers to the Gram Sabha for the purpose of
conducting Social Audit.

Mahatma Gandhi NREGA Audit of Scheme Rules, 2011
(in consultation with the Comptroller and Auditor General of India)
e The State Government shall facilitate the conduct of a Social Audit of the works
taken up under the Act in every Gram Panchayat at least once in six months. (
Para 3 Social Audit Scheme Rules)
e The State Government is responsible for taking follow-up action on the findings of
the Social Audit (Para 7(4) Social Audit Scheme Rules)
e District Programme Coordinator responsible for corrective action and the recovery
of any embezzled or improperly utilized amount and for other appropriate action.
e The State Employment Guarantee Council shall monitor the action taken by the
State Government and incorporate the Action taken Report in the annual report to
be laid before the State Legislature

Social Audit Units

As per the Audit of Scheme Rules, 2011, the State Government shall identify or
establish, under the Act, an independent organization (hereinafter referred to as Social
Audit Unit) to facilitate the conduct of social audit by Gram Sabhas.

State Governments are mandated to set up independent societies tasked with the
exclusive responsibility of conducting social audits.

To this effect, as per guidelines, the State Governments are mandated to set up
independent societies tasked with the exclusive responsibility of conducting social audits.

Governing Body of the Social Audit Unit

Every Independent Social Audit Unit shall be headed by a Governing Body which will be
responsible for overseeing the performance of the Unit periodically and provide advice
and direction to the Unit as and when needed. A minimum composition of the Governing
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Body as per the Annual Master Circular, MGNREGA
Evolution of Social Audit in MGNREGA

NREGA Audit
of Sceme
National Rural Rules in
Employment consultation
Guarantee Act with CRAG

y | . 2nd Joint Task
First Social

_ : . Force

Audit Unit set CAG Auditing consitituted BY

up in Andhra Standards C&AG in Nov
Pradesh 2023

Principles of Social Audit (As per Auditing Standards, 2016)

*Access to information (Jankari)- understanding entitlements, Equal and open access to
information, display and dissemination of information, Multimedia communication
*Involvement and participation of citizens in the process of decision-making and arriving
at justifiable output (bhagidari)- access to marginalised groups, need for facilitation, open
decision-making, transparency and accountability

*Protection of Citizens (Suraksha)

« Citizens' Right to be heard (Sunwai)

*Collective Platform (Janata kaManch)

*Report Dissemination (Prasar)

Social Audit Process

Planning of Social Audit (Audit Calendar) by SAU/State Government
Access and availability of records by the State Government

Social Audit by Gram Sabha, facilitated by SAU

Public Hearing (Gram Sabha/Ward Sabha)

Follow-up Action by the State Government

aobrown -~

Some key steps as per the Auditing Standards, 2016

*Record verification
*Physical verification
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» Door-to-door verification
*Public hearing

Overview/Current Status (As of 27.02.2025)

1.
2.

3.

29 SAUs have been registered (27 States - All States (except Goa) and 2 UTs)
Social Audit Planned in 2.57 lakh Gram Panchayats by the SAUs & the State/UT
government for FY 2024-25

Around 1.79 lakh Gram Panchayats have been audited at least once by the
SAUs& the State/UT government in FY 2024-25

Sr No

Financial Year % of Gram Panchayats audited at
least once

1

2024-25 67%

2023-24 78%

2022-23 71%

2021-22 53%

2
3
4
5

2020-21 14%

Some

initiatives by MoRD

1.

9.2

Streamlining fund availability for Social Audit. The process has been started for
the implementation of an Electronic Fund Management System (e-FMS) in Social
Audit

Revamping Social Audit MIS. A feature of capturing real-time geo-tagged and
time-stamped photos of Social Audit Gram Sabhas and displaying them in the
public domain through Social Audit MIS (NregaSOFT) has been developed. Pilot
testing has been successfully conducted across the country.

Training and capacity building. This includes 30 days of training for SAU resource
persons (SRP, DRP, BRP) by NIRD&PR through MoRD support. Apart from the
training and capacity building by respective SAUs/State Governments, MoRD also
conducts training, workshops and meetings in this regard.

Regular review of the performance of the SAU/State Governments through EC
meetings, PRC meetings, Mid-term review meetings, and monthly review
meetings.

During the course of evidence JS (DoRD) on the issue of Social audit in

MGNREGA stated as under:-

‘ST STaracer iR IRGRIAT Fr a1 FEr S| THATIR 3heToT ST BT g,
ugﬁﬁaaé2017-18ﬁé¢aﬁw§mm|sﬂzﬁrsqaeua€r%ﬁ:
3R ATH THT &7 3T188 X W & 6 T T FHT g3 AWM & ey Hal
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EANITAF TN AT N T I F I g F FH S T AT W §
T AGT, A9 @ YSIIR T8H TR AT T § 1 A1, 15 &7 & 3iex &l
T & A1 A A1 3R 8 o MA@ 39 ¢ ANl 319 FATfSIh 37ehator
75 U fovea waifia g g 21 27 Usat 3R uw @ sy &9 A q|@
gl |rre ifse 3@ safsise gfae gl B, o Tifa & g#r § 3R
1.36 oM@ AHA YAl HT WHATSIR HheToT fhar o g &1 g4 38
TIMAR AT FIT & ¢ dlich G ofdel 9T ST AWM & A & © o,
30 W SdEcel §a gl 38H QAffied et & fow aenfae 31hetor
gd oETeT A PR we & for direl g rr Sdue @
IR fohar aram 1 AR & Wedsist Tgr W 30 g, 9 8 39 ah
B A Fo WstH o §, Basd w7 3 yRwdw ¢ w P A
Jifefer 55w o 3R wF 39 g Suer ar arre 3difse & 3k e
ST 3TS & G &7 @ FFCAIAC Y Hebol ¢8| Shdel AWM HT AL, $S
STl FhIFH & TIT Y | ST &1 Hbloler IoT el &1 TFda gl
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CHAPTER - X

Grievance Redressal Mechanism

10.1 On being asked about the current status as on date of appointment of

Ombudsman across States/UTs and the steps taken by Department of Rural

Development to ensure the speedier appointment in remaining States/UTs, the

Department in their written replies have submitted as below:-

“As per Section 30, Schedule 1 of the Mahatma Gandhi National Rural
Employment Guarantee Act 2005, “there shall be an Ombudsperson for
each district for receiving grievances, enquiring into, and passing Awards
as per the guidelines issued from time to time”. In this regard, States have
been directed to appoint Ombudsperson in each district to receive
complaints via electronic as well as physical mode. As per the information
available in MIS-NREGA Soft, Out of total 740 districts, 585 districts have
Ombudspersons.

Ombudsperson Status As on 15.02.2025

Number of Districts

in which Ombudsperson
SI. No Name of the State MGNREGAS is Appointed
Operational

1 JANDHRA PRADESH 26 14
2 JARUNACHAL PRADESH 25 8
3 |ASSAM 35 23
4 |BIHAR 38 33
5 |CHHATTISGARH 33 22
6 [GOA 2 0
7 |GUJARAT 33 25
8 [HARYANA 22 18
9 |HIMACHAL PRADESH 12 8
10 [JAMMU AND KASHMIR 20 16
11 |JHARKHAND 24 23
12 |KARNATAKA 31 31
13 |KERALA 14 14
14 |LADAKH 2 2
15 |MADHYA PRADESH 52 12
16 |MAHARASHTRA 34 29
17 |MANIPUR 16 15
18 |MEGHALAYA 12 8
19 |MIZORAM 11 10
20 |NAGALAND 11 10
21 |ODISHA 30 22
22 [(PUNJAB 23 21
23 [RAJASTHAN 33 33
24 |SIKKIM 6 1
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25 |TAMIL NADU 37 37
26 |TELANGANA 32 32
27 |TRIPURA 8 8
28 |UTTAR PRADESH 75 72
29 |UTTARAKHAND 13 13
30 |WEST BENGAL 23 22
31 |ANDAMAN AND NICOBAR 3 1
32 |DN HAVELI AND DD 1 1
33 |[LAKSHADWEEP 1 0
34 |PUDUCHERRY 2 1

Total 740 585

Source of the data:- MIS of the scheme

For the remaining district, recruitment of Ombudsmen is under process in
States/UTs. Further, the list of actions taken by DoRD for implementation of
the provision Of Ombudsmen:

i. For smooth reporting of grievance and complaints reported to
Ombudsperson this Ministry have developed an Ombudsperson
Application.

i. To ensure recruitment of experienced and quality Candidates for the
position of Ombudsmen. This ministry has increased the sitting fee from
Rs.1000 per sitting (maximum limit per month Rs.20,000) to Rs.2250 per
sitting with the maximum limit per month as Rs.45,000.

iii.  State/UT wise Recruitment and performance of Ombudsperson in various
districts is reviewed in Mid Term Review meeting, Labour Budget review
meeting regularly.”

10.2 During the course of evidence JS (DoRD) on the issue of Grievance Redressal
Mechanism stated as under:-

‘Wb ool F Ta AHITeT 819, @ ¥ Getagd fada oy Nardsr 3,
those grievances will be redressed using a proper standard operating
procedure.

585 foiell & ehedrel fged fhr aw 1 S RAfHT & €, where
Ombudsperson is not present, 37 AT & T §H AR IAT I &
ﬁ?maﬁgﬁﬁa’fﬁaﬂd‘lqﬂm g X aifgr drfeh e & a9
T geafaa s Maas € 3 e Tax W & Ratea g S|
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CHAPTERXI
Convergence Initiatives under MGNREGA

(i)  Convergence made with Silk Board under the Ministry of Textile for taking
up host plants for sericulture plantation.

(i) Convergence with the Coconut Development Board under the Ministry of
Agriculture & Farmer Welfare for promoting coconut plantation.

(iii) Convergence with the Ministry of Women and Child Development for the
construction of the Anganwadi centers in the rural area.

(iv) Convergence with Ministry of Railway to take up works such as construction
of approach roads, plantation etc., in the railway areas.

(v) Convergence with the Ministry of Animal Husbandry & Dairying, Department
of Fisheries for the rearing of aquaculture in Ponds & farm Ponds.

(vi) Convergence made with Rubber Board under Ministry of Commerce to take
up rubber plantation in the rural area.

(vi) MoRD has issued guidelines for promoting Nutri-Garden for individual
beneficiaries and community in convergence with State Schemes and NRLM,

(viii) Promotion of fodder farms in convergence with the Department of Animal
Husbandry and Dairying (DAHD).

(ix) Promotion of horticulture in convergence with Ministry of Agriculture and
Farmer Welfare.

(x) Promotion of medicinal plantation in convergence with the National
Medicinal Plantation Board, Ministry of Ayush.

(xi) Construction of Gram Panchayat building in a mission mode in convergence
with the Ministry of Panchayati Raj.

(xii) Up to 230 person-days for construction of community sanitary complexes
(CSCs) in convergence with the Department of Drinking Water and Sanitation
(Swachh Bharat Mission (Grameen) — Phase — Il).

(xiii) providing all-weather road connectivity to border areas in convergence with
BRO, Ministry of Defence.

11.2 During the course of evidence JS (DoRD) on the issue of Convergence Initiatives
under MGNREGA stated as under:-

“EF ST 246 TSY & FIH AT H Fd &, I Had gART AAEET Fr 3R
¥ 78 B € afeew 0l 13 AT ik Ruddew & e @y garn
Hhdolel BT &l Th dlih & AWM SThl HATDT & Hs HIAT & ol Y
T U T F 8o ST g, Toad AT PN I o shadl USHIR
A, afcs Wsfdca T & Wed fhve gl 3R Ao are &1 ser
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@l AT ar 48 oM@ J&y Hedallc fhUT T §, in convergence with other
Ministries with an expenditure of Rs.29,989 crore.

it =re] facir ay &, 3@ o 319 T 37 oRd qeRT FFuelic & g g1 A
hdol Shdoled & IdT AE T E:: fF &9 39 T 37 o dFy FHFJailc
N gh § AR 3 ol 26 §IR A3 T & UFHUSTR & HH T @
3R
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111.

1v.

CHAPTER XII
New Initiatives under MGNREGS

The Ministry has taken several initiatives for the betterment of individual
beneficiary livelihoods projects and promoted the involvement of National Rural
Livelihood Mission (NRLM) compliant Cluster Level Federation (CLF) as
Programme Implementing Agency (PIA) for raising nurseries including Moringa,
Plantation/Horticulture plantation including Moringa, Roadside Plantation and
other Individual Beneficiary works under Mahatma Gandhi NREGS.

To promote livelihood activity, an advisory to the States was issued on promotion
of plantation work with Special emphasis on Horticulture plantation around 20% of
the land area of eligible beneficiary households in a Gram Panchayat.

Yuktdhara Portal: Yuktdhara Portal in coordination with ISRO (NRSC), a GIS
based planning through online portal Yuktdhara has been developed by using
remote/ space technology.

Mission Amrit Sarovar: The Mission Amrit Sarovar was launched by the Hon’ble
Prime Minister on National Panchayati Raj Day, 24th April 2022, with the objective
of conserving water for the future. The target was to construct or rejuvenate at
least 75 Amrit Sarovars in every district across the country, totaling approximately
50,000 Amrit Sarovars. So far, the construction and rejuvenation of over 68,000
Amrit Sarovars has been completed. Mission Amrit Sarovar was concluded on 15
August 2023.

Moving forward with an expanded vision for the Mission, the construction
and rejuvenation of additional Sarovars will be undertaken with a focus on
community engagement, ensuring that these Sarovars not only serve as
sustainable water resources but also become vibrant community hubs in Phase I
of Mission Amrit Sarovar. The stakeholder consultation and preparation of
guidelines have been carried out and shared with states/UTs.
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PART -1l

OBSERVATIONS / RECOMMENDATIONS OF THE COMMITTEE

1. Increase in Allocation of Funds

The Committee are concerned to note that the Budget Estimates under
MGNREGA for the Financial Year 2025-26 is static at ¥86,000 crore since the
Revised Estimates for 2023-24. The Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) provides a legal right to work for the most
economically disadvantaged sections of the rural population who are willing to
work. It is a last resort of succour for the jobless section of the society who have
no other means of livelihood to feed their family members. The scheme serves as
a critical safety net, particularly for those facing extreme poverty and
unemployment. The role and importance of MGNREGA was clearly visible during
the corona pandemic times when it acted as a ray of hope for the needy in times of
distress. The Committee are unable to comprehend the rationale for not increasing
the allocation of fund under MGNREGA since 2023-24. Since the scheme ensured
employment to masses of rural poor and deprived section of the society, it is very
much essential that adequate Budgetary Allocation ought to be made for the
effective implementation of the Scheme. The Committee urge that the requirement
for fund allocation should be looked afresh as it is an established procedure that
MGNREGA being a demand driven scheme, the funds can be raised at RE stage
accordingly. The Committee, therefore, recommend that the Department of Rural
Development apprise themselves of the still existing high demand for job under
MGNREGA at the ground level more realistically and press upon the Ministry of

Finance for increased allocation to MGNREGA.

(Recommendation No. 1)

2. Employment Opportunities for Vulnerable Workers under MGNREGS

Ensuring fair and gainful employment opportunities for SC/ST and women
workers is crucial for the success of Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGS). Despite its objective to uplift marginalized

communities, participation of SC/ST and women workers remains inconsistent
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across districts. A district-wise study must be conducted to ensure that these
communities receive equal work opportunities and benefits under the scheme,
thereby fulfilling its intended goal of social and economic inclusion. Therefore, the
Committee recommend that there should be a level playing field in terms of
providing equal work opportunities to ensure gainful employment for most
marginalized and vulnerable sections of the society for their overall holistic

development.
(Recommendation No. 2)

3. Skill Development under Project “UNNATI”

The project “UNNATI” was launched in FY 2019-20 with an aim to enhance
the skill base of 2 lakh Mahatma Gandhi NREGA beneficiaries in five years i.e.,
upto March,2025. According to the data furnished by Department of Rural
Development , about 79,643 candidates have been trained so far. The Committee
acknowledge and appreciate this fact but are of the view that the project has
suffered from poor outreach and ineffective implementation at ground level.
Therefore, to maximize its impact , the Committee recommend that ,there must be
a structured monitoring system in place to track the progress of skill training
programmes, job placements, and income improvements among beneficiaries.
Without proper oversight, the project risks becoming another underutilized

initiative that fails to achieve its objectives.
(Recommendation No. 3)

4, Disbursement of Unemployment Allowance

A key issue within MGNREGS is the non-payment of unemployment
allowances to workers who are not provided with work within 15 days. Despite
being a mandated provision, most states fail to implement it effectively, leaving
workers without any financial relief. To address this issue the Committee believe
that a real-time tracking system must be introduced to ensure automatic
processing and timely disbursement of unemployment allowances to intended
beneficiaries. Therefore, the Committee strongly recommend DoRD that ,it should
ensure all possible measures including taking up the matter at the highest level
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with the concerned States/UTs so that the State Governments do not fail in their
statutory duties to provide the timely unemployment allowance to the MGNREGA
workers.

(Recommendation No. 4)

5. Revision of Wage Rates

One of the major concern of the Committee is about the failure of wages to
keep up with inflation. Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGS) wages remain below subsistence levels, making it difficult
for workers to sustain themselves. The base wage rates under the MGNREGS
should be revised to ensure they align with current economic realities and provide
respectful wages to rural workers. At least ¥400 per day should be provided as
wages, as the current rates are inadequate to meet even basic daily expenses.
Without a fair wage, the scheme fails in its objective of providing economic
security to rural workers. To address the economic disparities and to ensure that
wages keep pace with inflation, the Committee again strongly recommend that, the
base wage rates must be revised immediately and linked to an appropriate
inflation index. Wage rates under MGNREGS should be revised in line with
inflation and the Consumer Price Index for Agricultural Labourers (CPI-AL) to

prevent stagnant wages and discourage the use of machinery over manual labour.
(Recommendation No. 5)

6. Pendencies in Wage and Material Component

The Committee are concerned about the persistent delays in the
disbursement of the Centre’s share of funds under the wage and material
components of MGNREGS across multiple States and Union Territories. As per the
information provided by the Department of Rural Development during the
examination of the DFG of the Ministry as of 15.02.2025, the pending liabilities
stand at ¥12,219.18 crore in wages, ¥11,227.09 crore in material components and
total pending liabilities are ¥23,446.27 crore. This accounts for 27.26% of the
current budget, meaning that more than one-fourth of the allocated funds will be

used to clear previous years' dues. Consequently, the actual working budget for
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the current financial year is reduced to ¥62,553.73 crore, significantly limiting the
scheme’s capacity to function effectively and meet its primary objective of
preventing rural distress and ensuring livelihood security. Therefore, the
Committee urge the Department of Rural Development to take immediate steps to
ensure the timely release of the Centre’s share of funds under wages and
materials. The Department must strengthen coordination with State Governments
and adopt effective measures to prevent further delays in disbursement.

(Recommendation No. 6)

7. Increase in Compensation Rate for Delayed Wages

The Committee are concerned about the chronic delays in wage payments
which continue to plague the Mahatma Gandhi National Rural Employment
Guarantee Scheme, creating uncertainty for workers who cannot afford to wait for
their earnings. The Committee are of the firm opinion that the current
compensation rate for delayed wages (0.05% of unpaid wages) should be
increased to ensure timely remuneration for workers. To resolve this, both Stage 1
(FTO generation) and Stage 2 (crediting of wages to accounts) must be expedited
to ensure that payments reach workers without unnecessary delays. Furthermore,
the Committee also believe that the Department of Rural Development should also
publish a transparent report detailing the total pending wages, approved
payments, and outstanding amounts, ensuring greater accountability. Material
wage payments, which are equally crucial for sustaining MGNREGS projects, also
face significant delays, affecting local suppliers and laborers. Therefore, the
Committee strongly recommend that timely disbursement of these payments is
essential to maintain trust in the scheme and ensure uninterrupted work
execution. By addressing these gaps, the Department of Rural Development can

reinforce MGNREGS as a reliable and effective social safety net for rural workers.
(Recommendation No. 7)

8. Strengthening of Social Audits and Grievance Redressal Mechanism

The Committee emphasize the critical role of social audits in ensuring

transparency, accountability, and public oversight in the implementation of

37



government schemes. Given their significance, the Committee are of the firm view
that there should be an increase in financial allocation for conducting
comprehensive social audits across all welfare programs. The scope of social
audits must be expanded to cover all major government schemes, with greater
community participation to strengthen grassroots monitoring and evaluation. To
achieve this, capacity-building initiatives should be introduced to train and
educate citizens on the audit process, equipping them with the necessary skills to
actively participate and oversee and to assess the implementation of schemes in
their areas. Furthermore, the stringent measures must be enforced to enhance
transparency and prevent mismanagement. This includes the mandatory use of
audio and video recordings during social audit processes, ensuring that
irregularities are systematically documented and addressed. The Committee
reiterate that, to improve transparency and accountability, social audits must be
strengthened across all districts, with their findings made public. The Committee
note that Social Audit Units (SAUs), the State/UT Government have planned Social
Audit of 2.57 lakh Gram Panchayats (GPs) during 2024-25 and as on 27.02.2025,
1.79 lakh (67%) GPs have been audited at least once by SAUs/State/UT
Governments in FY 2024-25. The Committee desire that a Social Audit Calendar
should be introduced by Department of Rural Development to ensure regular
audits, while a test audit system must be implemented to verify existing audits in
case of complaints. If discrepancies or corruption are found, strict corrective
actions should be taken against responsible officials. In this regard the Committee
note that out of the 740 districts where the MGNREGS is operational only 585
ombudsmen are in place. The Committee desire that the Ministry should take all
the necessary steps for the recruitment of ombudsmen in the remaining districts

for the effective redressal of grievances and complaints.

(Recommendation No. 8)

9. Inspection of Works under MGNREGS

The Committee believe that the use of photo and video documentation for
work inspections must be mandated under MGNREGS to ensure authenticity in
field reports. Therefore, the Committee strongly recommend that Department of
Rural Development must come up with innovative technological interventions to
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ensure that engineers involved under MGNREGS work should be required to
upload visual proof of site visits through the some App, allowing for real-time
tracking of inspections. This would help prevent fraudulent work claims and

ensure that funds are being utilized efficiently.
(Recommendation No. 9)

10. Rectification of Technical Glitches in NMMS

National Mobile Monitoring System (NMMS) App was launched on 21 May,
2021 with an aim to ensure more transparency in the implementation of Mahatma
Gandhi NREGS in the States/UTs, a provision of capturing of attendance at
worksite through National Mobile Monitoring System App (NMMS App) with two-
time Geo-tagged photographs of the beneficiaries in a day had been started for all
the worksites (except Individual Beneficiary Scheme/Project) and made these
attendance in public domain which increases citizen oversight of the programme
besides potentially enabling faster processing of payments. The Committee note
with concern that the National Mobile Monitoring System (NMMS), introduced to
track attendance, has faced significant failures, particularly in offline mode. Since
many rural areas suffer from poor network connectivity, a stable offline mode must
be developed immediately to prevent wage denials caused by technical failures.
Workers should not be penalized due to system malfunctions. Therefore, the
Committee strongly recommend that capturing attendance on NMMS should be
put on hold till the technical glitches occurred in the system is not rectified
completely.

(Recommendation No. 10)

1. Conversion of Kaccha (Temporary) Work into Pakka (Permanent) Work
under MGNREGS

The Committee express concern about the completion of Kaccha
(temporary) work under MGNREGS. Therefore, the Committee recommend that,
once kaccha (temporary) work is completed, it should be converted into pakka
(permanent) work wherever necessary to prevent repetitive work cycles and
wastage of resources. Leaving kaccha work incomplete leads to unnecessary
duplication of efforts and financial mismanagement.

39



(Recommendation No. 11)

12. Job card Deletion

The Committee note that a persistent challenge in the implementation of
Mahatma Gandhi National Rural Employment Guarantee Scheme has been the
deletion of job card. According to the Data furnished by the Department of Rural
Development that in year 2021-22 approximately 50.31 lakh job cards were deleted
due to minor spelling errors or mismatches in Aadhar details from thereon the
figures have not come down significantly and thousands of eligible workers are
regularly being denied work under MGNREGS. Therefore, the Committee strongly
recommend that a system must be introduced by Department of Rural
Development to allow manual verification and corrections so that workers are not

unjustly removed from the program.

The Committee also note that the Ministry has issued Standard operating
Procedure (SoP) to all States/UTs with clear guidelines regarding deletion and
restoration of job cards. The SoP emphasizes the importance of due process,
including the publication of draft lists of job cards marked for deletion, verification
at Gram Sabhas and the right of appeal for affected workers. The Committee hope
that these measures are followed in the right earnest to ensure that the genuine
beneficiaries are not excluded enabling the eligible rural households to reap the

benefits of the scheme while preventing misuse of job cards.

(Recommendation No. 12)

13. Stability of Income for Vulnerable Communities under MGNREGA

The Committee are of the firm view that for climate mitigation and disaster
relief, the current work limit of 150 days under the Drought Relief Provision must
be increased to 200 days to provide sustainable livelihood options for affected
families. The Department of Rural Development has issued a directive to provide
150 days of wage employment under MGNREGA for Scheduled Tribe households
living in forest areas. Therefore, the Committee strongly recommend that the work
limit under the Forest Rights Act (FRA) should also be extended from 150 to 200

days to ensure income stability for vulnerable communities.
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(Recommendation No. 13)

14. Survey on Effectiveness of MGNREGA

The Committee believe that a comprehensive national survey should be
conducted to assess the effectiveness of MGNREGS. This survey should focus on
worker satisfaction, wage delays, participation trends and financial irregularities
within the scheme. Therefore, the Committee recommend for independent and
transparent survey across the country to gain valuable insights about the
program’s shortcomings and accordingly introduce necessary policy reforms to

increase the effectiveness of MGNREGS.
(Recommendation No. 14)

15. Increase in Number of Days under MGNREGA

While examining the subject of MGNREGA and during their deliberations,
the Committee were apprised about demands from various quarters of the country
regarding the increase in the number of days from 100. The Committee also take
cognizance of the provision of the scheme through which State Governments can
request an additional 50 days of work under MGNREGS to meet the need for work
in cases of exigencies arising out of natural calamities. The Committee take note
of this existing provision and is of the view that the beneficiary of the scheme
being the numerous rural people. The scheme needs to be revamped, keeping in
view the changing times and emerging challenges. The Committee urge the
Ministry to explore the options that could increase the number of guaranteed
working days under MGNREGA to at least 150 days from the current 100 days. In
light of this, the Committee strongly recommend the Department of Rural
Development to review the scheme of MGNREGA in such a way like diversifying
the nature of works that could ensure an increase in the number of guaranteed

days of work from 100 to 150 days.

(Recommendation No. 15)

41



16. Inclusion of New Works under MGNREGA

During the deliberations of the Committee, one of the pertinent issue that
kept on coming up was the demand of suitable review and widening the ambit of
‘permissible works’ under MGNREGA so as to include few contemporary required
areas such as disaster relief and climate-resilient activities. Hence, the Committee
strongly urge DoRD to look into the matter of inclusion of disaster relief and
climate-resilient activities under the permissible ambit of MGNREGS so that the
rural populace too is prepared to meet the challenges posed due to climate
change. Furthermore, activities such as the construction of protection walls in
hilly areas and embankments to mitigate coastal and riverbank erosion should be
incorporated into the scope of MGNREGS to enhance disaster resilience and
environmental protection in vulnerable regions. The Committee therefore,
recommend that the amount allocated for construction of embankment under
MGNREGS in flood-prone areas should be raised from Rs. 10 lakh to 25 Lakh.
Additionally, the Local Representative of Parliament should be empowered to
propose and approve works that they deem necessary for their respective
constituencies, ensuring that local priorities and developmental needs are
effectively addressed under MGNREGS.

(Recommendation No. 16)

17. Aadhaar-Based Payment System under MGNREGS

The Aadhaar-Based Payment System (ABPS) facilitates the direct transfer of
wages to the bank accounts of unskilled workers under MGNREGS, even in cases
where beneficiaries frequently change bank accounts or fail to update their new
account details with the concerned Programme Officer. This system has been
effective in eliminating fraudulent claims and ensuring that only genuine
beneficiaries receive wage payments while acknowledging and appreciating the
role of ABPS in enhancing transparency and efficiency. The Committee still firmly
believe that this technological intervention should not be made mandatory due to
operational challenges that have led to exclusions of genuine beneficiaries. In
several instances, workers have been wrongfully removed from the system due to

discrepancies between their Aadhaar details and job card records. Therefore, the
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Committee recommend that the Department of Rural Development ensure that the
Aadhaar-Based Payment System remains optional and that alternative payment
mechanisms are made available. This would ensure that workers without Aadhaar
or those facing biometric authentication issues continue to receive their rightful

wages without compromising the integrity of the scheme.

(Recommendation No. 17)

NEW DELHI SAPTAGIRI SANKAR ULAKA
02 April, 2025 Chairperson
12 Chaitra, 1947 (Saka) Standing Committee on Rural Development &

Panchayati Raj
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Annexure - |

Number of job cards issued between the period 015'April, 2024 till date across

States/UTs and job offered during this period.

FY 2023-24 and FY 2024-25 (as on 15.02.2025)

No. of Job

No. of Job d Job
card J _Carg | offered in
issued in | JOR offered | issued in oy '5054.25
Sl No State/UTs FY 2023- | I FY 2023- [FY 2024-25 (till
24 (in lakh) (till
24 15.02.2025 15.02.2025)
. .02. )|
(in lakh) (in lakh) (in lakh)
1 ANDHRA PRADESH 2.72 50.58 2.87 50.10
2 ARUNACHAL PRADESH 0.27 2.79 0.26 3.03
3 ASSAM 1.15 23.88 1.56 19.25
4 BIHAR 10.00 54.62 38.07 54.10
5 CHHATTISGARH 1.13 27.60 2.54 27.77
6 GOA 0.00 0.02 0.00 0.03
7 GUJARAT 0.94 11.59 4.74 9.67
8 HARYANA 0.70 4.19 0.37 3.79
9 HIMACHAL PRADESH 0.37 7.14 0.36 7.27
10 JAMMU AND KASHMIR 0.24 7.24 0.69 7.11
11 JHARKHAND 8.25 25.54 4.23 22.02
12 KARNATAKA 2.16 31.94 1.48 29.68
13 KERALA 0.85 15.22 0.82 13.91
14 LADAKH 0.01 0.33 0.01 0.33
15 MADHYA PRADESH 4.88 46.83 4.05 41.94
16 MAHARASHTRA 7.08 27.18 4.89 30.66
17 MANIPUR 0.15 5.10 0.18 5.26
18 MEGHALAYA 0.23 5.02 0.32 4.60
19 MIZORAM 0.08 2.20 0.09 2.09
20 NAGALAND 0.08 4.09 0.17 2.35
21 ODISHA 3.41 35.25 5.75 23.99
22 PUNJAB 0.82 9.67 0.93 9.27
23 RAJASTHAN 2.60 67.38 3.57 61.18
24 SIKKIM 0.02 0.64 0.02 0.61
25 TAMIL NADU 2.89 70.20 1.58 67.16
26 TELANGANA 1.06 28.31 0.84 27.71
27 TRIPURA 0.16 6.00 0.20 6.01
28 UTTAR PRADESH 4.92 74.49 9.79 69.16
29 UTTARAKHAND 0.28 5.03 0.20 4.45
30 WEST BENGAL 0.02 0.09 0.04 0.00
31 ANDAMAN AND NICOBAR 0.01 0.05 0.00 0.03
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32 DN HAVELI AND DD 0.00 0.01 0.01 0.04

33 LAKSHADWEEP 0.00 0.00 0.00 0.00

34 PUDUCHERRY 0.05 0.57 0.02 0.51
Total 57.49 650.78 90.65 605.10

Total number of job cards issued during each of the last 3 financial years and

current financial year till date and job offered till date across States/UTs.

No. of Job card issued
during the financial Year (in
lakh) Job offered (in lakh)
2024-25 2024-25

Sl 2022-|2023-| (as on 2022-|2023-| (ason
N 2021-| 23 | 24 [15.02.2025 23 24 (15.02.2025
o State/UTs 22 ) 2021-22 )

ANDHRA

1[PRADESH 3.07] 1.95 2.72 2.87| 54.75| 53.49| 50.58 50.10

ARUNACHAL

2|PRADESH 0.31] 0.25 0.27 0.26 2.66| 2.771 2.79 3.03
3JASSAM 5.84| 6.53| 1.15 1.56] 29.45| 25.06| 23.88 19.25
4BIHAR 26.68/11.00[10.00 38.07| 58.20| 58.06| 54.62 54.10
5|ICHHATTISGARH| 1.17| 0.85] 1.13 254 31.90| 29.30| 27.60 27.77
6|GOA 0.01| 0.01| 0.00 0.00 0.03] 0.04] 0.02 0.03
7|IGUJARAT 1.89 1.42[ 0.94 474 15.34| 12.46| 11.59 9.67
8|[HARYANA 0.74| 0.38 0.70 0.37 473 3.70 4.19 3.79

HIMACHAL

9|IPRADESH 0.88| 0.36| 0.37 0.36 7.43| 6.89] 7.14 7.27

JAMMU AND
10[KASHMIR 0.78| 0.41| 0.24 0.69 7.66| 7.52| 7.24 7.11
11JHARKHAND 3.92| 458 8.25 423 28.44| 24.14| 25.54 22.02
12|KARNATAKA 5.02] 4.49 2.16 148 36.18| 32.16| 31.94 29.68
13|[KERALA 2.23] 1.11| 0.85 0.82 17.47( 16.31| 15.22 13.91
14|LADAKH 0.01| 0.01| 0.01 0.01 0.32| 0.34/ 0.33 0.33

MADHYA
15PRADESH 6.36| 5.37| 4.88 4.05 61.60] 53.02| 46.83 41.94
16|MAHARASHTRA | 21.98| 4.54( 7.08 489 22.50| 23.85| 27.18 30.66
17|MANIPUR 0.12| 0.06 0.15 0.18 5.61| 3.87] 5.10 5.26
18|MEGHALAYA 0.24| 0.23| 0.23 0.32 5.43| 4.96| 5.02 4.60
19|MIZORAM 0.09| 0.08] 0.08 0.09 212 216 2.20 2.09
20|[NAGALAND 0.10; 0.11| 0.08 0.17 418 4.26] 4.09 2.35
21|ODISHA 3.97| 3.52| 3.41 5.75] 40.65| 37.76 35.25 23.99
22|PUNJAB 0.68| 0.85 0.82 0.93 9.78] 9.71 9.67 9.27
23|RAJASTHAN 4.24| 2.45| 2.60 3.57| 76.05| 68.25| 67.38 61.18
24|SIKKIM 0.02| 0.02| 0.02 0.02 0.66| 0.63] 0.64 0.61
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25[TAMIL NADU 3.37| 2.49 2.89 1.58| 69.89| 67.71| 70.20 67.16
26|TELANGANA 1.34| 0.65] 1.06 0.84( 26.44| 32.73| 28.31 27.71
27|TRIPURA 0.19] 0.19| 0.16 0.20 6.01| 5.83] 6.00 6.01
UTTAR
28PRADESH 16.75| 7.56| 4.92 9.79 89.10 77.41| 74.49 69.16
29lUTTARAKHAND | 0.31| 0.24( 0.28 0.20 6.11| 5.35 5.03 4.45
30[WEST BENGAL | 8.25 2.14 0.02 0.04( 80.35| 18.97| 0.09 0.00
ANDAMAN AND
31[NICOBAR 0.00{ 0.00] 0.01 0.00 0.06| 0.06] 0.05 0.03
DN HAVELI AND
32|DD 0.07| 0.00[ 0.00 0.01 0.00f 0.00] 0.01 0.04
33(LAKSHADWEEP | 0.00] 0.00[ 0.00 0.00 0.00f 0.00] 0.00 0.00
34|PUDUCHERRY 0.02[ 0.01 0.05 0.02 0.45( 0.49 0.57 0.51
120.6
Total 3|63.86|57.49 90.65| 801.53|689.25|650.78 605.10
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Annexure -1l
Data of number of households provided job during the last and current financial

year till date across States/UTs and number of Households completed 100 days of

work out of these, States/UT-wise.

2023-24 2024-25 (as on 15.02.2025)
Households Households
Households [completed |[Households [completed
SINo | State/UTs | iled 100 days oflavailed 100 days of
employment |employment |employment |[employment
(In lakh) (In lakh) (In lakh) (In lakh)
ANDHRA
1|PRADESH 46.55 6.87 45.62 2.95
ARUNACHAL
2|PRADESH 2.70 0.05 2.84 0.07
3JASSAM 22.47 0.19 17.59 0.16
4BIHAR 48.18 0.34 45.41 0.26
5|CHHATTISGARH 24.77 3.43 24.64 2.38
6|GOA 0.02 0.00 0.03 0.00
7|GUJARAT 9.94 0.23 8.38 0.15
8[HARYANA 3.66 0.03 3.25 0.01
HIMACHAL
9|PRADESH 6.74 0.77 6.75 0.75
JAMMU AND
10[KASHMIR 6.86 0.08 6.39 0.05
11JHARKHAND 21.85 1.00 18.37 0.50
12|KARNATAKA 29.95 0.43 27.05 0.24
13|[KERALA 14.69 5.69 13.32 1.91
14|LADAKH 0.33 0.01 0.33 0.01
MADHYA
15PRADESH 40.85 0.80 35.61 0.47
16|MAHARASHTRA 24.46 2.80 26.75 2.96
17[IMANIPUR 4.78 0.00 4.98 0.00
18[MEGHALAYA 4.90 0.78 4.29 0.1
19|MIZORAM 219 1.29 2.08 0.00
20[NAGALAND 4.07 0.00 1.90 0.01
21|ODISHA 32.71 3.39 20.72 1.45
22|PUNJAB 8.49 0.15 7.87 0.07
23|RAJASTHAN 63.85 5.09 56.31 2.05
24|SIKKIM 0.61 0.04 0.57 0.02
25[TAMIL NADU 68.76 3.97 64.40 0.59
26|TELANGANA 25.33 1.35 25.65 0.35
27|TRIPURA 5.87 0.69 5.86 0.54
28|UTTAR 68.54 5.31 62.74 4.30
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PRADESH
29lUTTARAKHAND 4.72 0.15 4.06 0.17
30|\WEST BENGAL 0.08 0.00 0.00 0.00
ANDAMAN AND
31NICOBAR 0.04 0.00 0.03 0.00
DN HAVELI AND
32|DD 0.01 0.00 0.04 0.00
33|LAKSHADWEEP 0.00 0.00 0.00 0.00
34PUDUCHERRY 0.53 0.00 0.46 0.00
Total 599.48 44.96 544.27 22.52

Source of the data:- MIS of the scheme

Total number of households provided job and out of these number of households
completed 100 days of work during the last three financial years and the current

financial year till date, State/UT-wise.

Households availed employment (J[Households completed 100 day
In lakh) s of employment (In lakh)
2024-25 2024-25
S| 021-2 20232'2 2013'2 (as on 15. [2021- 2022:,’2' 20213' (as on 15.0
No State/UTs 2 02.2025) |22 2.2025)
ANDHRA
1|PRADESH 46.74| 45.83| 46.55 45.62| 4.69| 2.60[ 6.87 2.95
ARUNACHAL
2|PRADESH 259 271 270 2.84| 0.07[ 0.06| 0.05 0.07
3JASSAM 27.36| 22.99 22.47 17.59| 0.52[ 0.21| 0.19 0.16
4BIHAR 47.76| 50.14| 48.18 4541 0.22| 0.40[ 0.34 0.26
5|ICHHATTISGARH | 28.54| 25.74| 24.77 2464 556 3.51| 3.43 2.38
6|GOA 0.03] 0.04 0.02 0.03| 0.00; 0.00[ 0.00 0.00
7|IGUJARAT 11.44( 10.29| 9.94 8.38| 0.39| 0.17[ 0.23 0.15
8|[HARYANA 4.04) 3.08 3.66 3.25| 0.11| 0.03[ 0.03 0.01
HIMACHAL
9|PRADESH 7.07] 6.47| 6.74 6.75| 0.81| 0.51| 0.77 0.75
JAMMU AND
10[KASHMIR 7.25( 7.07| 6.86 6.39] 0.24/ 0.10[ 0.08 0.05
11JHARKHAND 25.01| 20.65| 21.85 18.37| 0.89[ 0.74[ 1.00 0.50
12|KARNATAKA 33.85( 29.58| 29.95 27.05 1.76| 0.32[ 0.43 0.24
13|[KERALA 16.45] 15.51| 14.69 13.32] 5.13[ 4.50[ 5.69 1.91
14|LADAKH 0.32] 0.34 0.33 0.33| 0.01| 0.01f 0.01 0.01
MADHYA
15|PRADESH 51.74| 45.16| 40.85 35.61| 2.05/ 0.95 0.80 0.47
16|MAHARASHTRA | 20.36| 21.21| 24.46 26.75 1.74] 1.39] 2.80 2.96
17|MANIPUR 5.57| 3.58| 4.78 498 0.02[ 0.00[ 0.00 0.00
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18]MEGHALAYA 5.34| 4.79] 4.90 4.29| 2.01| 0.67] 0.78 0.11
19MIZORAM 212 216 2.19 2.08 0.67[ 0.99 1.29 0.00
20[NAGALAND 4.14| 4.21| 4.07 1.90| 0.00] 0.00[ 0.00 0.01
21|ODISHA 34.75| 33.35| 32.71 20.72| 458 4.17] 3.39 1.45
22|PUNJAB 8.75( 8.46| 8.49 7.87| 0.24| 0.14| 0.15 0.07
23[RAJASTHAN 70.80] 63.46| 63.85 56.31| 9.92] 4.54| 5.09 2.05
24(SIKKIM 0.64] 0.60] 0.61 0.57| 0.05/ 0.05] 0.04 0.02
25[TAMIL NADU 67.86| 65.67| 68.76 64.40[ 2.24| 3.90] 3.97 0.59
26|{TELANGANA 28.98| 27.35 25.33 25.65| 3.29| 0.34] 1.35 0.35
27(TRIPURA 5.93( 5.58 5.87 5.86| 1.09] 0.50| 0.69 0.54
UTTAR
28PRADESH 77.61 70.06| 68.54 62.74| 5.85 4.95 5.31 4.30
29|UTTARAKHAND 573 5.01| 4.72 4.06| 0.31| 0.21] 0.15 0.17
30\WEST BENGAL | 75.98] 16.29] 0.08 0.00{ 4.71] 0.02| 0.00 0.00
ANDAMAN  AND
31[NICOBAR 0.05| 0.05 0.04 0.03| 0.00] 0.00] 0.00 0.00
DN HAVELI AND
32|DD 0.00] 0.00f 0.01 0.04| 0.00] 0.00] 0.00 0.00
33|LAKSHADWEEP 0.00f 0.00f 0.00 0.00{ 0.00] 0.00] 0.00 0.00
34|PUDUCHERRY 0.38] 0.42] 0.53 0.46| 0.00] 0.00] 0.00 0.00
Total 725.17|1617.81/599.48 544.27| 59.14| 35.94( 44.96 22.52
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Annexure -l

Total number of SC/ST and women participation during the last three financial

years and current financial year till date, State/UT-wise.

SI Persondays Generated (in lakh)
N 2021-22 2022-23
o State/UTs Total SCs STs [(Women| Total | SCs STs (Women
ANDHRA 2395.3
1IPRADESH 2414.79| 568.60( 244.70|1395.97 6 556.50| 239.63|1449.57
ARUNACHAL
>lPRADESH 158.69 0.01| 147.25] 70.98[151.07] 0.02] 141.46| 69.33
3[ASSAM 915.85| 38.92| 147.85] 435.65[786.76| 33.40[ 112.04| 374.12
4BIHAR 1802.75| 217.22| 24.53] 958.82 2364'3 412.74] 41.70[1333.46
5|E|:HHATT|SGAR 1692.27| 148.24| 646.78] 873.48 1324'3 113.69| 507.16| 705.47
6|GOA 0.95] 0.04 0.27 0.74) 0.94] 0.01 0.43 0.74
7IGUJARAT 568.01| 30.42| 242.29] 264.78(465.99] 23.57| 202.65| 222.82
8HARYANA 146.39| 62.47 0.00] 77.10| 96.46| 50.77 0.00[ 57.50
HIMACHAL
9lPRADESH 370.94| 96.61| 27.08[ 231.96/307.89] 81.15( 24.09] 199.59
JAMMU  AND
10KASHMIR 406.18] 18.57| 51.77] 135.42(308.68[ 11.67| 34.84] 94.71
11JHARKHAND 1132.20| 105.13| 268.84| 516.37|914.86| 90.19| 215.28| 435.25
12KARNATAKA 1632.10| 270.98( 171.44| 818.17 1257'; 217.02| 149.95 653.32
13|[KERALA 1059.66| 194.00] 67.16] 949.59|965.78(178.40| 66.67| 867.45
14|LADAKH 19.27] 0.00, 19.27] 11.99 19.56/ 0.00f 19.56] 12.09
MADHYA 2258.9
15PRADESH 2998.50| 388.06| 983.64|1230.89 9 315.99| 724.25| 944.36
16XAHARASHTR 825.30| 67.41| 204.27| 360.38[787.89| 63.06| 158.75( 352.51
17IMANIPUR 303.31 8.36| 124.51 159.48| 74.15 1.51 50.76| 37.81
18|MEGHALAYA 393.63| 2.70] 356.99| 199.21|289.22] 1.45( 274.97] 149.09
19|MIZORAM 200.77] 0.03] 199.26/ 95.87(202.33] 0.03] 200.57( 97.18
20INAGALAND 192.58( 0.01| 189.80] 73.47[/196.81] 0.00] 194.88( 84.46
21 ODISHA 1977.63| 271.57| 697.48] 912.51 1850'8 261.53| 647.57] 887.80
22|PUNJAB 331.43| 222.44 0.18| 200.27|321.14|230.68 0.08[ 213.94
23 RAJASTHAN 4242 .67| 888.33| 927.58(2828.99 3571'3 763.90| 782.07|2437.21
24|SIKKIM 34.34 1.76| 14.32] 18.08| 32.47] 1.70[ 12.69 17.71
25/TAMIL NADU 3457.26| 996.38| 51.59|2962.80(3346.5/947.64] 47.20[2891.96
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5
1218.6
26TELANGANA 1457.93| 321.98( 301.20| 862.87 6266.25 24537 750.15
27|TRIPURA 426.18| 63.92[ 211.90] 202.58(334.55| 51.78| 166.03[ 162.15
UTTAR 1007.8 3113.1
>8lPRADESH 3255.74 0 36.88/1212.69 7 988.35( 28.33]1178.83
ZQBTTARAKHAN 243.18[ 39.99 9.72| 134.98/206.40 34.93 9.19( 117.17
30WEST BENGAL| 3642.27| 925.68| 288.03|1702.62(378.75| 78.55] 28.18[ 181.73
ANDAMAN
31|AND NICOBAR 1.14] 0.00 0.08 0.61 1.29] 0.00 0.18 0.76
DN HAVELI
32|AND DD 0.00] 0.00 0.00 0.00f 0.00[f 0.00 0.00 0.00
33II5'A\KSI—|A|:)WEE 0.01 0.00 0.01 0.00f 0.05( 0.00 0.05 0.01
34PUDUCHERRY 6.15] 1.81 0.01 5.38 8.30] 2.50 0.02 7.26
6959.4| 6656.69| 19904.6( 29553.| 5778.9| 5326.58( 16987.5
Total 36310.03 13 4 9 4 7 1 2
S| Persondays Generated (in lakh)
N 2023-24 2024-25 (as on 15.02.2025)
o State/UTs Total SCs STs |Women| Total SCs STs |Women
ANDHRA
1lPRADESH 2554.92| 572.44| 290.29|11547.24(2142.82| 468.11| 271.57|1281.11
ARUNACHAL
>|PRADESH 160.52 0.03| 150.89| 76.77| 160.97 0.04| 151.05 79.04
3JASSAM 874.33] 53.88[ 150.78| 442.39| 612.92| 33.90] 143.08[ 333.62
4|BIHAR 2205.19| 417.60[ 43.29/1196.81(2094.81| 410.00[ 43.63|1150.83
5(R3:HATTISGA 1276.62| 116.49| 466.16| 690.86(1154.71| 110.70[ 385.27| 621.69
6|GOA 0.43 0.00 0.21 0.31 0.61 0.01 0.23 0.47
7IGUJARAT 492.75] 26.11| 231.30| 231.55 381.37| 19.78] 168.94| 179.69
8|[HARYANA 123.13| 63.81 0.00] 75.18| 98.88] 48.88 0.00] 61.82
HIMACHAL
9lPRADESH 34431 91.99 24.56| 220.60] 343.66| 90.22| 26.05| 219.11
JAMMU AND
10KASHMIR 374.75 14.21] 39.86[ 120.52| 317.23| 10.23] 33.10| 102.58
11JHARKHAND [1097.14| 99.24| 253.83| 524.81| 848.71| 74.63[ 189.07| 413.57
12|KARNATAKA [1384.63| 240.35| 167.69| 731.54{1125.72| 199.10( 142.50, 602.35
13|KERALA 994 .59 177.74] 74.23| 887.84| 779.81| 137.10] 58.83| 693.85
14|LADAKH 20.24 0.00] 20.24| 12.88] 21.39 0.00] 21.39] 13.63
MADHYA
15lPRADESH 1995.70| 252.67| 633.25| 864.74(1602.03| 203.54| 535.74| 699.06
16]MAHARASHTR|1159.96| 80.40| 201.28| 509.64{1293.51| 80.67( 197.83| 574.81
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A
17IMANIPUR 14631 338 75.08] 7753 184.78] 541 86.91 102.91
18MEGHALAYA | 325.02]  2.33] 291.20] 186.65 220.91] _ 1.20] 204.06] 138.03
19MIZORAM 20407 0.05 202.20] 99.76| 174.78] 0.04] 173.13 86.60
20NAGALAND | 178.73| _0.00] 177.03] 80.02 66.21] 0.00| 65.05 31.96
21/ODISHA 1828.20] 267.33| 626.13| 896.94] 973.77| 139.55| 388.43] 469.49
22PUNJAB 350.80] 254.63  0.11] 240.88 273.61] 199.14]  0.09] 189.21
23RAJASTHAN [3751.60] 784.15 831.08|2577.6012727.10| 572.61] 672.07]1893.58
A[SIKKIM 3233 1770 13.27] 19.03 2854 146 11.02 15.71
25TAMIL NADU |4087.02/1112.74]60.41|3541.78/2730 36| 728.30] 44.89(2351.30
26TELANGANA [1208.58] 264.56| 248.11| 750.44|1074.88 224.64] 228.20] 668.66
27[TRIPURA 37049 55.65 184.20 183.65 334.73] 45.17] 182.91] 168.73
UTTAR
Jemaesy  [3452.38] 995.56 20991458 86(3051.30) 896.99| 27.28(1274.50
293TTARAKHAN 196.88| 33.80 10.41| 111.93 166.47| 26.59 9.73 92.65
WEST
oA 165 014 007 074 o000 000 000 000
ANDAMAN
e arl 124 000 008 079 o069 000 004 041
DN HAVELI
I e, 041 000 040 o020 241 o001 233 121
33|E>AKSHADWEE 0.04 000 004 o001 000 000 000 000
LPUDUCHERRY| 21.89 618 006 19.13 967 290 002 846
31218.95989.22|5497.6818388.6|24999.3|4730.00| 4465.30{14520.6
Total 2 1 7 2 2 6 7 2

Source of the data:- MIS of the scheme
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Annexure - IV

Total number of works taken up, under MGNREGA and completed fully, as on date

across State/UTs. FY 2024-25 (as on 15.02.2025)
works
Total No. of Works Taken[completed (in
S| No |State/UTs up (New + Spill Over) number)
1/ANDAMAN AND NICOBAR 5661 4556
2|JANDHRA PRADESH 10374286 9510890
3JARUNACHAL PRADESH 74352 35078
4/ASSAM 2729200 2313516
5|BIHAR 6801558 5768795
6|CHHATTISGARH 3940644 3246357
7|DN HAVELI AND DD 6238 1153
8|GOA 5341 4406
9|IGUJARAT 2114874 1813867
10HARYANA 256037 222198
11[HIMACHAL PRADESH 1260784 1089181
12[JAMMU AND KASHMIR 1562675 1093201
13lJHARKHAND 5364833 4484948
14|KARNATAKA 7534033 6847403
15|KERALA 3048826 2788868
16|LADAKH 55587 50217
17|LAKSHADWEEP 346 138
18|MADHYA PRADESH 8945802 8120451
19IMAHARASHTRA 4497542 3204089
20[MANIPUR 165310 114456
21|MEGHALAYA 417171 264956
22|MIZORAM 209648 194236
23INAGALAND 127366 97861
24|0ODISHA 5383012 4441402
25|PUDUCHERRY 8863 8341
26|PUNJAB 536434 424629
27|RAJASTHAN 4443266 3729928
28|SIKKIM 64939 56287
29[TAMIL NADU 5386765 5007063
30[TELANGANA 6302975 5905876
31|/TRIPURA 1632031 1549396
32|UTTAR PRADESH 13463703 11788436
33|JUTTARAKHAND 990845 876349
34|WEST BENGAL 9994431 8273638
Total 107705378 93332166
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Annexure -V

Social Audit Conducted 2024-2025

audited atleast once in FY at least once in FY
i WANDHRA PRADESH 13,393 9,285 60.33%
2 lﬁnu MACHAL PRADESH 2,094 1] 0.0%
3 [assAM 2,661 2,151 80.83%
4 [BIHAR 8,377 6,615 7R97%
5 CHHATTISGARH 11,663 5074 43,51%
(0] G UIARAT 14,423 14,304 99 17%
7 HARYANA 6,244 2,225 35.63%
B HIMACHAL PRADESH 3,616 3,518 a7 .259%
9 IAMBMU AND KASHMIR 4,318 3.967 91.87%
10 |IH-&RKH-&NU- 4,388 1,180 26.89%
11 knnﬂnmu 5 0958 4,787 20.35%
iz h{EMLﬂ. 941 a3y 99.57%
i3 h'u’IADH'I"A PRADESH 23,011 18,579 80.74%
14 |MAHARASHTRA 28,276 6,652 23.53%
15 |MANIPUR 3,150 315 10.00%
16  MEGHALAYA 6,431 5,644 87.76%
17 htmﬂnm 874 874 100.00%
18 NAGALAND 1,792 637 49.30%
Social Audit Conducted 2024-2025
Total number of GPs
SRE State Total number of GPS |, dited at least once Percentage of GPs audited at least
once In FY
in FY
19 O SHA 6,794 6,751 99,37%
20 PUNIAB 13,309 3,800 28.55%
21 LIA.IMTHAN 11,307 10,791 95.44%
22 SIEKEIM 155 162 A21.41%
23 TAMIL NADU 12,525 12,093 96.55%
24 [TELANGAMNA 12,771 9,597 75.15%
25 TRIPLURA 1,177 878 T4.60%
26 UTTAR PRADESH 58,004 47,332 81.60%
27 UTTARAKHAND 1,792 2,121 21.2d%
28 WEST BENGAL 3,339 2 0.06%
Total 2,68,926 1,280,272 B7.03%
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Social Audit Conducted 2023-2024

audited atleast once in FY at least once in FY
1 ANDHRA PRADESH 13,393 13,384 090,93%
2 WRUMNACHAL PRADESH 2,094 303 14.47%
3 fassamM 2,661 2,581 96.99%
4 BIHAR 8,380 8,023 95,74%
5 CHHATTISGARH 11,663 7723 G2 3%
[ G UIARAT 14,423 13,992 97.01%
7 HARYAMNA 6 244 3. 298 52.83%
B HIMACHAL PRADESH 3,616 3,544 G8.01%
9 {IAMBMLU AND KASHMIR 4,318 4,289 99,33%
10 lll-ln.RI[HAND 4,388 2687 61.24%
i1 KARNATAKA 5958 5478 G91.94%
12 KERALA 941 941 100,00%
12 MADHYA PRADESH 23,011 15,846 68.86%
14 MAHARASHT RA 28,276 7,796 27.5T%
15 MANIPLR 3,150 a2 2.60%
16 MEGHALAYA 6,431 4,577 71.17%
17 MIZORAM Br4 316 I6.16%
18 NAGALAND 1,292 BO2 62.07%
Social Audit Conducted 2023-2024
Total number of GPs
SRE State Total number of GPs |5, dired at least once Percentage of GPs audited at least
once in FY
in FY
19  ODNSHA 6,794 &, 780 90, 79%
20 PUNIAB 13,309 10,439 TR.A4%
21 LINASTHAN 11,307 11,232 04, 34%
22 BIKKIM 199 104 52.26%
23 [TAMIL NADU 12,525 10,375 B2.83%
24 TELANGAMNA 12,771 12,771 100.00%
25  [TRIPURA 1,177 1,174 949, 75%
6 UTTAR PRADESH 58,113 57,174 08 38%
27 UTTARAKHAMND 7,793 1,955 25,09%
28 WEST BENGAL 3,339 2,764 32.78%
Total 2,69,039 2,10,437 TB.22%
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Social Audit Conducted 2022-2023

SRE State Total number of gps|  Total number of GPs Percentage of GPs audited
audited atleast once in FY at least once in FY
1 ANDHRA PRADESH 13,393 13,066 97.56%
2 WPRUMACHAL PRADESH 2,094 [ELrs 28.75%
3 [ASSAM 2,661 2,648 99.51%
4 BIHAR 8,382 7812 93.20%
5 CHHATTISGARH 11,667 4,506 38.62%
6 GUIARAT 14,423 13,707 95.04%
7 HARYANA 6,252 1,833 29.32%
8 HIMACHAL PRADESH 3,616 2,600 71.90%
9 JAMBMU AND KASHMIR 4,318 4,290 99.35%
10 JHARKHAND 4,388 690 15.72%
11 k.nnwnmm 6,000 5,924 98.73%
12 [KERALA 941 936 99.47%
13 MADHYA PRADESH 23,011 22,845 99, 28%
14 MAHARASHTRA 28,276 1,224 4.33%
15 MANIPUR 3,150 1,403 44.54%
16 EGHALRYA 6431 1,258 19.56%
17 IZORAM 874 F14 B1.69%
18 INAGALAND 1,292 391 30.26%
Social Audit Conducted 2022-2023
Total number of GPs
SRE State Total number of GPS | Judited at least once Percentage of GPs audited at least
once in FY
in FY

19 OMSHA 6,794 6,499 95.66%

20 PUNIAB 13,309 6,609 49.66%

21 LIAIASTHAN 11,219 11,216 99.09%

22 BIKKIM 199 106 53.27%

23 TAMILNADU 12,525 11,895 94.97%

24 TELAMGAMA 12,771 6,004 47.01%

25  [TRIPURA 1,177 1,176 99.92%

26 UTTAR PRADESH 58,385 57,307 98.15%

27 UTTARAKHAND 7,798 1,475 18.92%

28 WEST BENGAL 3,339 3,339 100.00%

Total 2,69,384 1,92,075 71.30%
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Annexure - VI

Fund Released by MoRD for Social Auditin FY

2024-25 (As of 26.02.2025)

Sr Fund Released in
No. State/UT 2024-25 (Lakhs)

i ANDHRA PRADESH 1003.7

2 | ARUNACHAL PRADESH 39.8

3 ASSAM 296.2

a BIHAR 350

5 CHHATTISGARH 778.8
6 HARYANA 129.7

7 HIMACHAL PRADESH 299

8 | JAMMU AND KASHMIR 130.6

9 JHARKHAND 4225

10 KARNATAKA 1270

11 KERALA 788.2

12 MADHYA PRADESH 2188.46

Fund Released by MoRD for Social Audit in FY
2024-25 (As of 26.02.2025)

Sr Fund Released in
No. SRR 2024-25 (Lakhs)
13 MAHARASHTRA 909.9
14 MANIPUR 79.3
15 MEGHALAYA 263.9
16 MIZORAM 136.6
17 NAGALAND 190.2
18 ODISHA 991.7
19 PUMNIAB 160.2
20 RAJASTHAN 938.2
21 SIKKIM 44.7
22 TAMIL NADU 1634.8
23 | TELANGANA 1263.4
24 " TRIPURA 223.4
25 UTTAR PRADESH 1800
26 UTTARAKHAND 1485
16481.8
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Annexure — VIl

Central Fund Release Details (z - In Crore)

tate/UT 2024-25
(as on 14.02.2025)

[ 1] Andhra Pradesh 7182.67 7989.09 7332.63 7484.58
71 Arunachal Pradesh 453.74 577.58 426.10 525.81
B Assam 2220.26 2052.35 2221.38 1925.67
| 4 ] Bihar 5407.37 6395.29 6200.03 6723.31
[ 5 | Chhattisgarh 3894.34 3383.55 2888.56 3277.56
[ 6 | Goa 0.04 5.12 0.88 3.17

Guijarat 1615.24 1692.07 1801.62 1395.61
[ 8 | Haryana 722.68 373.99 476.71 584.78
[ 1 Himachal Pradesh 975.75 1157.48 997.13 1200.45
0 Jammu And Kashmir 950.14 1050.61 920.44 1137.90
[ 11 ] Jharkhand 3063.83 2708.64 2916.76 2357.72
[ 12| Karnataka 6028.08 6225.28 5415.74 5334.36
[ 13 ] Kerala 3551.93 3818.43 3513.48 3034.24
B Ladakh 59.04 68.93 62.64 72.84

[ Madhya Pradesh 8479.09 5702.13 5871.14 5674.87
[ 16 | Maharashtra 2056.46 2549.73 3034.44 4318.79
Manipur 563.11 1086.63 0.00 571.30
[ 18 | Meghalaya 1121.66 1116.92 912.33 1038.61

Central Fund Release Details (z - In Crore)

(as on 14.02.2025)

[ 19 | Mizoram 548.92 538.72 506.06 549.41
| 20 | Nagaland 569.46 897.45 637.96 260.67
[ 21 | Odisha 5680.15 4638.36 4891.89 3538.15
[ 22 | Punjab 1257.59 1182.13 1166.55 1260.36
| 23 | Rajasthan 9867.75 9662.99 8671.62 7682.69
[ 24 | Sikkim 112.42 92.55 111.95 95.99
[ 25 | Tamil Nadu 9638.13 9706.62 12603.36 7391.30
[ 26 | Telangana 4105.20 2988.68 3508.59 3799.08
Tripura 988.88 922.03 1043.59 951.07
[ 28 | Uttar Pradesh 8509.57 10629.01 9808.55 9594.89
| 29 | Uttarakhand 642.03 792.84 551.66 589.51
[ 30 | West Bengal 7507.80 0.00 0.00 0.00
I =il | Andaman And Nicobar 7.63 9.60 0.00 3.77
=P DnHaveliAnd Dd 0.00 1.62 2.21 9.02
[ 33 | Lakshadweep 0.30 0.00 0.00 0.32
[ 34 | Puducherry 13.07 24.95 58.77 39.99
I Total 97794.33 90041.39 88554.76 82427.78
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Annexure - VIl

STANDING COMMITTEE ON RURAL DEVELOPMENT AND PANCHAYATI RAJ
(2024-25)

MINUTES OF THE ELEVENTH SITTING OF THE COMMITTEE HELD ON
WEDNESDAY, THE 8" JANUARY, 2025

The Committee sat from 1100 hrs. to 1400 hrs. in Committee Room 'C',
Ground Floor, Parliament House Annexe, New Delhi.

PRESENT

Shri Saptagiri Sankar Ulaka -- Chairperson

MEMBERS

Lok Sabha
Shri Sandipanrao Asaram Bhumare
Shri Raju Bista
Shri Vijay Kumar Dubey
Dr. Sanjay Jaiswal
Shri Bhajan Lal Jatav
Dr. Mohammad Jawed
Shri Naba Charan Majhi
. Shri Imran Masood
10. Shri Ramashankar Rajbhar
11.Shri Omprakash Bhupalsinh Alias Pavan Rajenimbalkar

©CoOoNOO WD

Rajya Sabha
12.Shri V. Vijayasai Reddy

Secretariat
1. Shri D. R. Shekhar - Additional Secretary
2. Shri Vinay P. Barwa - Director

Representatives of the Ministry of Rural Development
(Department of Rural Development)

Sr. No. Name of the Witness Designation
1. Shri Shailesh Kumar Singh - Secretary (RD)
2. Shri T. K. Anil Kumar - Additional Secretary (RD)
3. Ms. Rohini R Bhajibhakare - Joint Secretary (RE)
4. Ms. Aditi Singh - Director (RE)
5. Shri Suman Majumdar - D. S. (RE)
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Non-Government Organizations, experts and other stakeholders

Sr. No. Name of the Witness Organisation/Designation
1. Shri Nikhil Dey - Mazdoor Kisan Shakti Sangthan (MKSS)
2. Shri Jean Dreze - Ranchi University
3. Ms Reetika Khera - Deptt. Of Humanities and Social Sciences, IIT Delhi
4, Shri Purbayan Chakraborty - Paschim Banga Khet Majdoor Samity (PBKMS)
5. Ms Laavanya Tamang - NREGA Sangharsh Morcha
2. At the outset, the Hon’ble Chairperson welcomed the Members to the sitting of the

Committee convened for having a briefing by the representatives of the Ministry of Rural
Development, Non-Government Organizations, experts and other stakeholders on the
subject “Rural Employment through Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA)”.

[Thereafter the representatives from the Ministry of Rural Development (Department of
Rural Development), Non-Government Organisations, experts and other stakeholders
were called in]

3. The Chairperson welcomed the witnesses and in his opening remarks outlined the
importance of Rural Employment through Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA). The Chairperson, then asked the representatives of the
Ministries and Shri Nikhil Dey and his team members to introduce themselves individually
and place their views on the subject. The Chairperson further drew the attention of the
Ministries and others to the directions of Hon’ble Speaker regarding confidentiality of the
discussions before the start of the meeting. Therefore, the witnesses introduced
themselves to the Committee. The representatives of the Department of Rural
Development (Ministry of Rural Development) made their Power Point Presentations and
briefed and highlighted on key aspects of this Act and achievements made so far in
terms of wage generation and mitigating rural unemployment.

4, Subsequently, Members raised their individual queries. The queries of the
Members were replied by the representatives of the Department of Rural Development
(Ministry of Rural Development).

5. Thereafter, Prof. Jean Dreze, Ms. Reetika Khera, Ms. Laavanya Tamang, Shri
Nikhil Dey and Shri Purbayan Chakraborty made their submissions one by one before
the Committee highlighting the issues and challenges while implementation of this Act
and gave their suggestions for addressing the same.

6. Subsequently, Members again raised their individual queries and sought further
clarifications.
7. The queries of the Members were subsequently replied by the witnesses. On

certain issues Ministries/Departments could not provide immediate reply, so they were
requested to send written replies thereto as early as possible.
[The Witnesses then withdrew]
A verbatim record of the proceedings has been kept.
The Committee then adjourned.

kkkkk
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Annexure - IX

STANDING COMMITTEE ON RURAL DEVELOPMENT & PANCHAYATI RAJ
(2024-25)

EXTRACTS OF THE MINUTES OF THE TWENTY SECOND SITTING OF THE
COMMITTEE HELD ON WEDNESDAY, THE 2" APRIL, 2025

The Committee sat from 1030 hrs to 1040 hrs in Committee Room D,
Ground Floor, Parliament House Annexe, New Delhi.
PRESENT
Shri Saptagiri Sankar Ulaka -- Chairperson

MEMBERS
Lok Sabha

13. Shri Raju Bista

14. Shri Vijay Kumar Dubey

15. Shri Bhajan Lal Jatav
16.Dr. Mohammad Jawed
17.Shri Jugal Kishore

18.Dr. D. Ravi Kumar

19. Shri Naba Charan Majhi
20. Shri Imran Masood

21.Shri Janardan Mishra
22.Shri Kota Srinivasa Poojary
23. Shri Ramashankar Rajbhar
24.Shri Omprakash Bhupalsinh alias Pavan Rajenimbalkar

Rajya Sabha
25.Shri H.D. Devegowda
26. Shri Iranna Kadadi
27.Shri Nagendra Ray
28. Shri Anthiyur P. Selvarasu

Secretariat

1. Shri Des Raj Shekhar - Additional Secretary
2. Shri Vinay P. Barwa - Director
3. Shri L. Singson - Deputy Secretary
2. At the outset, the Chairperson welcomed the Members to the sitting of the

Committee convened for consideration of draft reports of the Committee on the subjects
‘Rural Employment through Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA)” and XXX XXX XXX XXX XXX XXX XXX pertaining to the Ministry of Rural
Development (Department of Rural Development).

3. Draft Reports were taken up for consideration one-by-one and after discussion,
the Committee adopted the same without any modification. The Committee then
authorized the Chairperson to finalize the aforesaid Draft Reports and present the same
to the Parliament.

The Committee then adjourned.

*kkkk

XXX Not related to the Draft Report.
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